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(iii) One Hundred and Twenty-second
Report regarding Audi! Report (Civil),
1969 and Audit Report on the Accounts of
the Council of Scientific and Industrial
Research for 1966-67 ind 1967-68.

Sir, I also bee to lay on the Table a copy of
the One Hundred and Fifteenth Report of the
Public  Accounts Committee (1969-70)
regarding Audit Reports on the Accounts of
Tea Board for 1964-65 and 1967-68.

REPORTS OF THE COMMITTEE
ON PUBLIC UNDERTAKINGS

SHRI R. P. SINHA (Bihar) : Sir, I beg to lay
on the Table a copy each of the following'
Reports of the Committee on Public
Undertakings:—

(1) Fifty-ninth Report on action taken by

Government on the recommendations
contained in the Forty-forth Report (1968-
69) on the Fertilizers and Chemicals
Travancore, Limited.

(ii) Sixty-first Report on action taken by
Government on the recommendations
contained in the Tenth Report of the
Committee on Public Undertakings (1967-
68) on National Coal Development
Corporation  Limited
(Paras in Section IIT of Audit Report
(Commercial), 1967").

(iii) Sixty-fourth Report on action taken
by Government on the recommendations
contained in the Forty-seventh Report of
the Committee on Public Undertakings
(1968-69) on Public Relations and
Publicity in Public Undertakings.

(iv) Sixty-sixth Repori on Indian Oil
Corporation Limited (Pipeline Division).

(v) Seventieth Report on India Tourism
Development Corporation Limited.

MINUTES OF THE SITTINGS OF
COMMITTEE ON PUBLIC
UNDERTAKINGS

SHRI R. P. SINHA (Bihar) : Sir I beg to
lay on the Table a copy each of the following
Minutes of the sittings of the Committee on
Public Undertakings
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(i) Minutes of the sittings relating to the
Sixty-sixth Report on Indian Oil Corporation
Limited (Pipelines Division).

(i1) Minutes of the sittings relating to the
Seventieth Report on India Tourism
Development Corporation Limited.

(iii) Minutes of the sittings relating to the
procedural and miscellaneous matters.

(iv) Minutes of the sittings relating to the
consideration and adoption of action taken
on Reports (1969-70).

MR. DEPUTY CHAIRMAN
House stands adjourned til] 2-30 p.M.

The House then adjourned for lunch at two
of the clock.

: The

The House reassembled after lunch at half-
past two of the clock, THE VICE-CHAIRMAN
(SHRI AKBAR ALI KHAN) in the Chair.

DISCUSSION ON THE WORKING OF

THE MINISTRY OF HOME AFFAIRS
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"I forward Therewith................... the
result of the investigation;-'. The Report will
show that there is sufficient material for
taking regular departmental action . against
the suspect officers. Draft charges, the

statement of allegations and the list of
witnesses are therefore sent herewith."

"The allegation thus stands substanti
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garding proposed action is based on
the totality of evidence against each of]

the suspects................. "It is recom
mended that Shri S. G. Ghhabra,
President, NDMC, suspect No. 4

may be transferred from the NDMG as
his posting as President will create
difficulties in R.D.A. proceeding:: being
recommended in this case.
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e fa) Whether CBI held any enquiry
recently against the President of the
NDMG;

(b) Whether CBI has requested for his
transfer ; and

(c) Whether CBI has also suggested for
prosecution ?
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AR E ) A H Fgv g g
| T T oagr 9T A1 ame 47 @ fgfa
A1 M TF | gt 77 41 gArsdE we
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| 393 mAf T a2 1 A T 6
iqugfmfaf?maﬁa'ﬁr%,ﬁz fraa
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| A 4r, AW 43 F7

T 1 AT



145 Discussion «  working if

gardr = & wewre #1, 3adr gfem
FT A FF F TWAT FT 4G g e, AT F
arar qgen § & g qg durea @
2w %1 fem TF W & o FT REW TEA
3 %% @ & ud wgrg amd At om
L | $am T A, FERE AEaTE
a1 F OF BT fana g, warrae St
aw w1 UF A A ar, @ g
Y TIHT AT, 7 fr OF & WmT W )
I T FIAT 2947 TE G1, A F AR
9 500 1 1000 Tar gwr bawr | a=
T F AT WY AET FAAT T, IAT
AT FY AT TN AT A AT -
ATTZA F 770 10 AT IFAA TARY AT
nar w2 6F 3wk agi T A Frere
wFeEy b smET E 0 T oWy
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z fra ') om freg w2 O AT A 4
MO AE | AGF F QE W AT
gdy, fmatg o et w9t =X 740
38T fra Fam wn g Fr s o
wmry (e w, ‘S @, feand
71, alslEm T fedan #1 Teawre

HA | T ATl a1 geawre fFar s

FE becawse it is interesting, it
desirable, to display a chopped head just
house of the victim.
agr wfaT g1, 9@ W< fac Wi ¥
AT w1 ) WT ez oaa Gl § erE

g |l
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g feadi & 37 Fegat w mar o7 3a%
1% ITFT Al F g =Y ¥ oo
fam | fm7 q=7 77 @ =gr o &
AT A% WAl | 77T T FIAT TF @
@ 4t A7 Arer i IAagr anw o
RAA1 &Y BT A4 ZAT 0 IAF gA #
UF AFATE F 499 g F T 79 q@r
farc qv ow oF F1 Goa aqrn S
Feafrez (o aqem #6a3 at a<t |
# | 7@ W Fafz G oo i
dtr A w25 gmT quw e A &
fra a1 AT % I gwed W oW
dar Fvm & adr #f@F A T |
FRwE T TA F AT oA 2y
afeT w9 dar A 2, 3% @€ 97 &
faeror & A% =0 A P asar a8,
37¥ 78 T E ow I @A T f
g, S Fg W Sw 8 ST AN ager
M OABT | WU TA AT A g A
it &2 a7 A0 Fmrdy Zar, AT A sy
Fear  F 27 @ Im w s T Al

& 1 # 7@ omaar fv oag Sewrea g
¥ ar 7 | 2w ¢ B S @
aar 21, afwT w27 it I|Er ¥
g0 97 qAqqr g |

o% AWEg wRa o qd aF T4 gar
A

A dmraT 3w (FE w3w) ;e
THTT g0 2, ST 4@ e 2 0

o WE WEE™ : FF 2, A7 qW
forereen & | ag 7t T Aweaat arsfaw
T avg TAar & AT gy ey o wg3 & fF

that they are honest, brilliant, good men.
Whether they are hanest or not, 1 have
1o ask the hon. Members of this House
whather they are men at all. I have to
ask if they are honourable, if they are
honest. But Shri Bhupesh Guopta  says
that they are honourable and they are
brillizant, and Shri Bhupe<h Gupta isam
honourable nuw, he is an  honourable
Memher.

§ smra A W §1T ad 9
ar & =1 g (e agi o7 wmvE @

wgy # 1 gl T Ww woRre & G
# A AT T FAATE | =g IART qrey |
RN #ire & oF v Frewean 2 Py |
i o Pl v 20 ‘o

¥ 3o @ F IAA AvmA T IART
ARl A AW ;Y N ! W@ T
T e §, 6Ger qv & 3 wEm (5 0
FEnm way o ¥ e w7
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.. were not able to accommodate in their intellectual
Srar @y F w4z onfas #1*72 ¥ world the contribution of their own history.
2 e e . - = Alexander was a heathen Greek and yet Muslims
sriEg T 7 e 3T 0 3% throughout Western Asia have accepted him as a
5 S S - -¥i1 7 national hero. Sohrab, Rustam and Nausherwan are
= ¥ w7, wfat _1 b "'t.Fﬂ T heroes who flourished long before the advent of the
TR Fe7 91 TH 29 F A=L 3 SAAT F Prophet and many of their adventures and exploits
"L N i - YT have no reference whatever to the teachings of
arw ¥7 wf | T OIAET & OH ~ Islam. Nevertheless they are also accepted in the
F7T ¥, FIT IATN foragor § &1 7% ? 7T Muslim cultural tradition. The same thing is true of
. I . ¥ 37a many of the heroes of Central Asia. Indian
TA% A7 AT AT AT FLA I FTT Muslims were unfortunately unable to find a place
rer FTET AES AEEA F ;:[ﬁ g}ﬁm in their heritage for the ancient heroes of India."
i ag aar vz ¥ Or o Gafa ¥ w0 o e g o g, wEET
W eqrdy afer adr guir o afEs W , .
- A Y z 3 "Indian Muslims were unfortunately unable to
wreT ¥ “_'fm T A0 " S THT AT T fing a place in their heritage for the  ancient
= e 37T £ 2 7777 heroes of India. It is strange that Indonesia which
iﬁ'f{’?lT o & I ';”.W Eﬁ"wﬁ- 'ITI borrowed these myths and legends from India
% arr afemy T 7 oOg 9 4 fﬁwas able to achieve a fusion by which Puranic
- T . = T WA heroes of India became part of the cultural
Tar q¥ aw & om ::;] m o ‘f? heritage of the Indonesian Muslims but in India this
AT #, gifF=r T F IWE 9, St T happy development did not take place. The
N L oe o~ o w1 A result was that the Indian Muslims could no;
Wre 97, 721 7 @9 gh ale ' develop the strength and sustenance which
FT, ATA T A 5T, FHAI FAT g 577+ rootcdness in the history and tradition of India
L 5 e e L - % alone could have given them. Failure to
wtoHa g g0 OF afes 3eaar | accept this earlier history of India has meant not
. v o reAT &AL =i Avr s only an impoverishment of their cultural
W aw w S j F_ ir & W ' w heritage,  but what is worse, it introduced an
s g==dr Fir str 7E rm‘r;_fq element of schism and tension in the minds of
-~ qI“‘ oo frpeenr 0o a7 4y many  Indian Muslims."

IR EA g7 AT B FTIFT T=9T FTAT

3 a1 5 qaAr o1, @b 7a 2w # afs wer Grama @ O o 39 39 & WRT

T, G FAvlE, T dawi ¥ 00 8 TEATE AT ST o ’;"‘
g7 T Srfr i T o it sl gt ARl R e Ml frf"ﬁ “r
EUS W 92 AT AT T AT OF WS =l
ne bell vings) w7 &5 %  aTwe & o 9 -

sy, § A A AT e g § o aifre zrdy 31 9a fasEerd w1 R wAE
i & 21 wre AT FTqd | WrEA gma Cfawmd o A Wi Ag AT @ g

wirr F1 67 95T wAET ¥ A 4, @ A A o A A FE S
frrel ganw 3 acgen At ar, a1 fg g BF GF 00 97 AT 9 g, —,ﬁ_rrq:r T
amerr ¥ udr 7, @1 f= afEed aea T4 2 = a7 Gragw fag | 9H "
wfama ¥« Jao T 2 # br wwkeA  werng | (I *r TS, T G iﬂ
g @ = A1 fgar 2o A qwgA ara aswa A (e 0w
wzr # 1 TR v Gema o faar ¥, 3aw AT d@te arko e & z’ra’ UAo
R 3 Cwaer @ ifzm (e dre 7 g w7 awlEar &1, wifear & AN
qi% e " oq 1961 o @it I

Y,

2

"Indian Muslims in particular have suffered
from this failure to achieve an intellectual
synthesis between Hindu thought and Islam.
One immediate consequence \as that they
(Muslims'!
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[=re wrf waidi]
Fgr (& qua7 %7 §TIF T 9 37 |
At 7 aTwiT % &7, 3 % (@9, agim
@ AT W@ T F A e
1 T T 2 Ak (77 mfeay s -
teai & fama #ic 39§ 76T |
o fdsr § fo ot g s daed
%1, 77 Afgwrtai w1 frw fzor & |9
¥ faa afe 6 aife @ai 79 97 oal
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SHRI MAHITOSH PURAKAYASTHA
(Assam) Mr.  Vice-Chairman, I rise to
participate in the discussion on  the
working of the Home Ministry. The Home
Ministry is charged wUh (he maintenance of
law and order in the country and it cannot
be denied that there is a general erosion in the
people's faith in and respect for law and order
in the country. The forces of violence are
growing, both political and communal.  Yes-
terday in this House we discussed about the
activities of the Naxaliiies in West Bengal, but
the Nasalities' activity is not confined only to
West Bengal ; it has spread to other
States also, especially to Assam from where
I come. I understand that the Assam
Government has sent a requisition to the
Government of India for sending five
battalions of Reserve Police to Assam to
tackle this situation. Recently, a top Naxalite
leader of West Bengal, Makhanlal Nath, has
been arrested in the district of Cachar and it
is really a cause for anxiety for the people of

Cachar that a number of Naxalites have
entered into that district. Only on the
19th April last, there was a bye-election to
the State Assembly  and in that

Asssmbly constituency happens to be near
the Mizo border.  And we were surprised to
find that a large number of unknown persons
had entered into that area, people mostly
from West Bengal, and they preach
violence openly. And as a result of that,
the law and order situation in Assam has
deteriorated considerably.  You know, Mr.
Yice-Gli.": i that in the Mizo District since
1966 a state of emergency is continuing and
over the major part of Assam no trains run in
grit. If the Government of

cannot restore law and order in the e

borders with China.

[RAJYA SABHA]
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Burma and Pakistan, I say that the people of
my State feel concerned about it. Recently, we
found that in Cachar which has a border with
the Mizo District, there has been a movement
for occupying the lands in the forests and in
that move-)me unknown persons are parti-
cipating, and it is reliably learnt that a large
number of Pakistani infiltrators in the name of
landless labourers have entered into that forest
area which border's on the Mizo District. If
they are not that forest area, I apprehend that
there will be serious trouble in that area jointly
by the agents of Pakistan a,d China. It is a
known fact that the Mizo rebels and the Naga
rebels have established contact with China and
Pakistan and that they are bohig trained in
guerrilla warfare somewhere in East Pakistan.
Recently, the Manipuris have also jointed that
movement and as many as 500 Manipuris have
gone to Pakistan For military training. And of
these 500, about 56 Manipuris. while they were
returning to India through the Union Territory
of Tripura, have been arrested. So. it suggests
that there is a regular contact and if this contact
is not contained, if this is not che ¢ .1 a time, if
these activities are not checked in time, then
the situation in Assam will develop into a
horrible thing, and the whole of Assam stands
on an explosive situation. Not only the forces
of political violence, forces of communal
violence are also growing day by day in the
country. Mr. Vice-Chairman, in India in 1968,
346 communal incidents ;ook place and in
1969, their number rose to 519. A para-military
organisation. whose name I will not mention,
which was associated with the murder of the
Father of the Nation, and which is .spread
throughout the length and breadth of the
country, is training people. They* are parading
in the remotest villages of Assam. Organisers
of that organisation, mostly from Maharashtra,
in the whole-time pay of the organisation, have
penetrated deep Assam.

SHRI M. M. DHARIA (Maharashtra) :
Which is that party ?

SHRI MAHITOSH PURAKAYASTHA

military organisation = whose name is
ciated with the murder of Mali '.tiij:!Gandhi-
I need not name it. You canT am not
naming the organisation.is intelligent enough
to infer.
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SHRI JAGDISI{ PRASAD MATHUR
(Rajasthan) : An enquiry i8 going on as
to who murderd Mahatma Gandhi.
How are you say ng all this ? It is alio-
gether weong. ¢ g7 o z2te g |
wdt At & Faaial & g e AT E

THE  VICE CTHAIRMAN  (SHRI
AKBAR. ALT JXHAN) : If he has said
anything you cza contradict it. That
would be a nice thing.

ot ol KR WIEX GO
Tfgd oWt S & (R & gen W

ES

e ]

THE VICE CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Pleasesit down

hothh of you.

St Srdvm N\ /Ay AT AT |

Tqq a4 7 1 1 .
THE VICE-CHATRMAN  (SHRT

AKBAR ALI KHAN) : You ar¢ a
new Member., 11 there is anything that
you do not like. you or somebody from
your party can «ontradiet it. Tt is a very
bad habit to intsrrupt when an hon’ble
Mrember is on s legs. It must be
rare thing.

a

ot sheam ot (Fge) @ e &
ary gar |

&t WTETH T WG :
wrfgd sont 7 dlwa 2

WIR AT

THE VICF CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You can say many
thingz with whi h they may not agree
But this is not (1 2 way. T would like vou
10 keep up the t dition.

oft st e wraw o qfET AT
g dafrar @ w2 41

SHRI MAHITOSH  PURAKAYA-
STHA : Mr* Viee-Chai-m, Sir, T have
not named any o-guitation. T have held
a pra-military O-guaisition responsible
for the murdsr of MJdntma Ganlhi,
for that murderous convipiracy. Tt is not
that this paraon'litary  organisation 18

iling the atrophers in Assam aloas,
it i1 vitiating ‘he atomosphere of the
winle country. It must be, curbed in
1fthes commenal and parechial

— i
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forcs and forces induiging in political
violence are not tackled in time, the whole
country will be landed in trouble. That
is why [ want ons Home Minister to rise
to th: occssion and take stern action
against these forces of communal and
political violence.

Not only there iz political and communal
violence, there are parochial  organisa-
tions also raising their heads in Assam.
M. Viee-Chairman, you know, Sir, that
a Lachhit Sena has been formed on the
linss of the Shiv Sena in Maharashtra,
Maharashtra s the most industrially
advanced State in the whole of India.
If this Sena could be formed in spite of
so much industrial advancement there,
but beeawse of unemployment, it is natural
that a Sena liks the Lachhit Sena would
coms up in a State where most of the
labour is from other States. Now., how
to curb the activitics of these parochial
organisations is for the Home Minister
to judge. These ave. para-military and
parochial organisations.

Mr. Vice-Chairman, Sir, in this connec-
tion I also want to mention ahout the
delay of yustice growing in the country.
You know, Sir, that thopiuands of cases
are peading in the High Courts and the
Suprem® Court.  In the report of the
Hom= Ministry they have montioned
about the appointment of Suprem= Court
Judges and High Court Judges,  Bat if
for gettting justice one has to wair for
12 or 17 years, how can prople have
faith in the judiciary ? In the Calcutta
High Cowurt, T understand more than
40,000 cascs are pending.  In Gauhati
more than 4,000 cases are prading.  Sir,
I am a trade unionist. We have fought
industrial disputes. Tn one case more
than 10,000 workers were retrenched in
the tea estates of Assam in 1959. It took
us 19 yeirs to get justice from the Supreme
Court. How can a worker, without any
emplovment, fight a case for 13 years ?
It is not the case with the workers alone.
It is the case with the grnerdl publie
also. They are afraid of going to the
court hecause it will taks them undue
time anl they will have to wait very long
for mot'ing justice. Therefore, people do
not wan' to go to the cowrt.  They do
not want to appear a1 witnesses. There-
fore, som~thing should be donr to increase
the numier of Judges in the High Courts
and the Supreme Court so that the pending
cases may be disposed of more speedily.

Tn this connection I also urge the Home
Minister to consider whether on the line
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[Shri Mahitosh Purakayastha] lection cases
these industrial disputes can also be directly
taken up by the High cTurt whether a special
Bench cannot be formed for these industrial
disputes in STdifxemit High Courts so that
these industrial disputes can be speedily
deposed of.

Mr  Vicc-Chairman, we have Dbefore
us / review of the wo-kin? of the activities
of the CB.I. But the C.B.I, activities
do not arouse confidence in the minds
of the people. You know, Sir, how much
corruption is going on in the country.
Corruption is rampant in all walks of life.
But only a few cases arc detected. We
know many officers have acquired property
beyond their known means of income.
Not only officers, other private persons
have also acquired property beyond their
known sources of income. They are liable
to be prosecuted. How many are pro
secuted The C.B.I, have singularly
failed in this matter. So I wouldl urge
the Home Minister to see that the C.B.L
is encouraged more and more for rooting
out corruption.

In this connection, Mr. Vice-Chairman Sir,
we come to the working of the Administrative
Reforms Commission. It has produced
voluminous reports. The most important report
published up to date in recent background » on
the Centre-State relationship. Alter the general
elections of 1967, the whole pattern of politics
in the country ha* changed. Parties other than
Congress have come to power in different
States and this Centre-State relationship
should be examined very thoroughly and a
decision by the Government of India should
be taken as to how this CentrC-State
relationship can be improved.

Mr Vice-Chairman, Sir, the reorganisation
of States took place about 14 years ago, but
the problems connected with reorganisation
still  remain. There is the Mysore-
Maharashtraborder dispute still There is the
demand for Statehood from the Union
territories. The Union territories of Himachal
Pradesh, Manipur and Tripura are demanding
lull statehood, and if Statehood has to be
conceded, I would urge the Ho,e Minister to
concede it rapidly and not to waitfor launching
of movements like the movement launched for
the inclusion of Chandigarh in Punjab. It is
becoming a practice with the Government to
take a decision only when there is a
mcvement, when there is violence, when
there is loss of property. So

[RAJYA SABHA]
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without waiting for these things, I would urge
the Home Minister to take speedy decisions in
the matter of granting State, hood to Himachal
Pradesh, Manipur and Tripura. Manipur is my
neigh-bowing Union territory. I know there is
great discontent prevailing there. I have
mentioned about the formation of a
revolutionary group of young men who have
crossed over to Pakistan and who are now
contemplating to launch a violent movement
against the Government of India. So if
Statehood has to be conceded to Manipur,
Tripura and Himachal Pradesh it should be
conceded in no time.

Mr. Vice-Chairman, in Assam you know that
Meghalaya has been created. It is a new
experiment of creation of a State within a
State. We hope that it will work satisfactorily.
But with the creation of Meghalaya the
problems of the North-Eastem States have not
been solved.- The problems of NEFA have
remained so. NEFA has got a special status in
the country. It is neither a Union Territory nor
a State nor a part of Assam- So, if you decide
well in time what should be the future of
NEFA, * may not be any movement there.
Already there is discontent in NEFA over its
status in the administrative set-up of the
country. And if NEFA has to be granted the
status of a Union Territory, it should be done
as early as possible.

N iw I want to refer to the working of the
Union Public Service Commission and I want
to refer to a case which has come to my notice.
The post of an Associate Professor of Medicine
was advertised by the U.P.S.C. in December,
1969. The minimum essential conditions were
as follows : M.B.B.S., M.D-, M.R.C.P. or
equivalent degrees ; at least five years'
experience as Reader. An interview was held
on 6th April, 1970 and seven candidates were
called for interview and out of the seven
candidates only two candidates fulfilled all the
conditions. But none of them has been
selected. It is reliably learnt that one Dr. R.C.
Misra has been selected by the U.P.S.C. So,
before the appointment is made, I would
request the Home Minister to enquire into this
case because a similar case occurred in the
appointment of a Professor in the Safdarjung
Hospital and the person affected by it has filed
a writ petition in the High Court. So, without
waiting for a similar writ petition to be filed in
the High Court, [ would urge upon the
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Home Minister took into the case
mentioned above,ml if there has been

any injustice donethat injustice should
be removed.

Sir, in this coi lection I would also
like to say a few u trds about the Central
Government employees' strike on 19th
September, 19G8. The Government has
taken appropriate action in their case.
But ,hat about lie Delhi Police who
resorted to strike Their cases are still
pending. I would urge upon the Home
Minister to look n'o their cases and, if
possible, to see t lai the affected policemen
are reinstate* so that there may not be any
dissatisfact >n in the ranks of the Delhi
Police. Thai k you.

SHRI MOHAN L*L GAUTAM (Uttar
Pradesh) : Mr. "Vice-Chairman, both from
this side o( the House and from the other
side ol tae Government, the speakers who
ha\ : spoken so far, have come to the concl
tsion that the Government is taking he
country to chaos. This is the conch don of a
speaker from the Government ide. An
Opposition e am
Member said," 8% €2 R IT A T3 5 .
The result is the ame. I can add some
illustrations, som examples, to show that
there is gr< it anxiety about the conditions
that t e country is in today. Now, let us see ¢
'hat the good aspects are and what the bad
paints are in the administration o the country.
The Centre is in a mil >rity. It is a generally
admitted fact tha if the Government is in a
minority am i’. not confident of a majority,
then, it 1 \n only reign, it cannot govern. It
may 1 i 1 office, but it is not in power. And
the Government which is not in power ca
mot govern the country, cannot give a goo I
administration to the country because th :
people in the Government are not sme of
themselves.

THE LEADEI OF THE OPPOSITION
(SHRI S. N MISHRA) : Quite right.

SHRI MOHA" LAL GAUTAM :
They want to ( 3 something, but they cannot.
Only t e day before yesterday they wanted to
abolish the privileges of the I1.C.S., hut they
could not. I am not going int. the merits and
demerits of the case. But coald they do it ?
No. They placed the Railway Budget before
Parliament and u"ter that they had to
withdraw all the r new suggestions. Is it a
Government ? Ai -. you in power ? Can you
ive the country a good Government or an you
prove you '-self to be a Government
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worth the name ? No. In a parliamentary
system the most essential point is that the
Government must have a majority at its
back ; otherwise, the Ministers can remain
in office but they cannot give a good
administration to the country. That is
the fundamental issue. You take all the
examples. Vou take every State from
north to south or from south to north,
anywhere. Punjab cannot
govern.

Haryana cannot. Himachal Pradesh has got
its own problems. In Bihar the problem is
very clear. You cannot get any Government
in Bihar. In Bengal you know the situation
quite well. .

SHRI M. ANANDAM (Andhra Pra-
desh) : What about Gujarat ?

SHRI MOHAN LAL GAUTAM :1
am coming to that. I am including Gujarat
and Mysore, both. You are supporting
my case. So, some  time back the
Government  thought that it was not
necessary to continue the Preventive
Detention Act. Why ?  Was it a correct
decision on its  part ?  Was it the best
judgment on its part ? Or, was it taken
under pressure ? And now they want to
come forward saying that they want to
renew it. They say that the Preventive
Detention Act must be renewed. It was
renewed in some States. They are thinking of
renewing it in the State  of West Bengal.
Why  does the Governor of Bengal want
more powers ? To control the situation.
Then, was the Government right in taking that
decision in the past. ? Or, was the decision
taken under pressure ? Was it not taken to
keep yourself'in the saddle, in office ? Was
not the previous decision taken to keep
yourself in office ?

SHRIMATI YASHODA REDDY
(Andhia Pradesh) : Obviously.

SHRI MOHAN LAL GAUTAM
Therefore, a Government which is not
backed by a majority—this is a fundamental
question—has to look to different
supporters—what will be the reaction of the
D.M.K. ? What will be the reaction of the
C.P.(M) or the CP.(I) ? What will be the
reaction of this party or that party ? If this is
the state of affairs, democracy cannot
progress ; the Country cannot expect a
good Government.

SHRI S. N. MISHRA : Itisa hypocrisy.

SHRI MOHAN LAL GAUTAM
Whether it is Chavan Sahib or somebody
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else, personally I am not asking anybody"-;
head because I know he must be the best man in

the bad lot. Btt' -mder the existing
circumstances eveu tue best man cannot
deliver the goods. Taerefore, even ifwe

take the head of Chavan Sahib, we cannot be

better off. We may be only worse  off.
Therefore, 1 am not personally against
anybody- Now, you know about Assam.
You know about Kerala. You know about

Telangana. You know the problems of
Mabharashtra ~nd Mysore are still there.  The
boundary  dispute.-, are still there. I will not

forget Gujarat also. This is the state of affairs.
In these States the Governments
to govern. For what reason ? How ?
Why ? ,We have to look, into it. [*his is a
fundamental ~ qu-stion. I can illustrate all
these matters by giving examines ' and details.
Dr. Bhai Mahavir has given many details.
On the other side also some Members have
given many details. So I will not burden you
with more of details. Now, the question is
when this is so, the law and order position
cannot be tackled satisfactorily, to say the
minimum- The State-Centre relations are
in a hopeless condition. The communal
situation is not good. There are Governors
who, in their addresses, made adverse remarks
against the Government of India, criticised the
action of the Government of India and we have
to see what the relationship between the
Governor and the Home Ministry is and
whether the Governor has a right to criticise
the Home Minister who has appointed him and
all that. So  without going into all those
details, without overburdening the debate with
these things— and my friends will do it—my
question is simple. What is the solution .for
all this state of affairs ? This state of affairs is
not satisfactory.  Therefore the question is,
what is the solution ?  Mr. Chavan is sitting
on the gaddi of which we are proud. If we
take the history of the last 23 years, the
greatest achievement that we have had goes to
the Home Ministry. In one word, it is the
integration of the Indian States. It will be
recorded in history and you cannot undo
it. The rest of the things are yet to be

are not able

scrutinised by history. The Government
Benches are criticising the actions of all
those including Jawaharlalji. So the

other actions of the Government of India during
the last 20 years, whether it is regarding foreign
affairs or foreign policy, Planning Commission
or development or anything else.—all these—
are under scrutiny. No-
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body can say that Jawaharlal.ji had achieve,!
this.  History is yst to find out the balance-
sheet. Nobody can say that of the
Government of which I am a party— I am still
and I do not separate myself from the good
and bad deeds that the Congress has done
during the last 23 years and I do not
dissociate myself. I am looking at it from this
wider point of view, not from a narrow point of
view. Therefore the achievement of
Sardar Patel, the achievement of the
Home Ministry is the biggest and the greatest
thai will find place in the history. Th- other
achievements and  functions are even
today criticised by all of us, including the
Government Benches. Even the Prime
Minister takes pride in saying that, w" have
not done enough during the last 23 years. If
I want to criticise Jawaharlalji., I might be
misunderstood but if he is criticised by his own
daughter or by other supporters who
claimed to be nearer to Jawaharlalji, then I
have to accept that what they say is true. How
can I differ from them because they are the

inheritors. I have ceased to be the inheritor
now but they are. So I acceptit. Therefore
no other achievement in the last 23 years

can fin:! a place in history. Shri Chavan who is
sitting on the gaddi which has the greatest
achievement during the last 23 years has to
look into it. What problems were there before
Sardar Patel when he took over and when
we  got independence ? Hundreds of States
were there and they were all merged. Nobody
saw a tear, nobody heard a sign and all
were integrated and democratised. Now
the Privy Purse question is not solved. We are
talking about it every day. = We have not yet
solved it. The problems of partition,
refugee.!, etc. were all solved in no time.
Why ?

SHRIMATI YASHODA REDDY
Balance of power.

SHRI MOHANLAL GAUTAM : I would
like to state—and believe me—we will
support you if you took strong action to take
the country out of this mess. If you take the
country out of this chaotic, condition I will
support it.

SHRI
him Prime Minister.

MAHAVIR TYAGI : Make

He will do it.

SHRI MOHAN LAL GAUTAM .
My friend, Mr. Tyagi, was never a socialisi
and therefore he think ? in terms of person! |
think in terms of fores. Even if Mr. Chavan
is the Prime Minister, under »he existing
circumstances, heading a Ministry with a
minority in the House cannot
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deliver the good; Therefore 1 am
talking of forces and not individuals.
Therefore I do i DI want his head. I
think he is the b 61 man to take charge
of this Depart/ I the
circumstancesdo not help him o allow him
to function. Now sitting on  he gaddi
which faced so many probleir. ind
solved so many of them in no tire, he is not
able to do anything. I hav  not much
time and you will stop m¢  Sir, from
proceeding and so I will 10t go into
that. The question is what to do.  The first
point is that if we hav accepted the
democratic system, the parliamentary
system, then we have 1> function
accordingly. The parliamentary system
presupposes party system and all 1 he
ideas that we have borrowed and w
have learnt are from the British. For
unately there are two parties and th<
third is likely to appear. .
{Interruptions) Unfortunately  our
counry is going the way of France,
with dozens of parties and the situation
is c< iy lg when no party will have a
majority The first point is that if you have
ad( ited the parliamentary system and if yc
i want that the parliamentary system s ould
work, whether this freedom of consc ence
can go with that. I am a supporter of
freedom of conscience. I will honour tha
man if he wants freedom of conscience but
the first requisite would be that if one h is
got any ting from the party that has t v: n
him either membership or Prime I
linistership or anything, let him renounce
t, get out of it and then crusade against ht
evil. That was the original idea and then
this will not work. If you friends ; re
satisfied that this is working all righ
and if you friends are satisfied with  tie
crossvoting that was there during thi last
few occasions, then woe to you.  If you
think that it is the freedom of consc ence
which has resulted in this chaotic
:oidition against which you dare not t
;ke action against those who do not
vc (e with you.
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Is this freedom going to help the working of
the parliamentary system and the party
system ? No. Then the other point is crossing
of floor. I know and I have been a legislator
since 1927 and awork'T of the Congress
since 1920. In 1937 when we entered the U.
P. Legislature, H'.fiz Mohammad Ibrahim
was elected on the Muslim League ticket.
Once we wanted him to be a Minister but the
Muslim League did not allow him. He
resigned. Jinnah himself went to his
constituency and opposed him in the election.
He stood on the Congress ticket and won and
became a Minister. When Acharya Narendra
Dev differed from the Congress, we went out
of the Congress and seventeen U. P.
legislators also resigned. This is the correct
attitude.

SHRI SHEEL BHADRA YAJEE
Which is the Congress ?

SHRI S. S. MARISWAMY (Tami Nadu)
: Mr. Yajee, you do not know anything.

SHRI MOHAN LAL GAUTAM : As
a first sinner, you can discuss me later. I say
you can discuss my conduct and I tell you in
one word that my conduct is absolutely
honest and clear since the very beginning.

{Interruptions)

SHRIMATI YASHODA REDDY . We
are discussing India, not U. P.

SHRI MOHAN LAL GAUTAM
Therefore, Sir, if these things are allowed to
continue, how can the party system function
? I will not again go into all those details, but
there are a few suggestions that [ would place
before you and especially to the Home
Minister through you. And the first thing that
I would suggest is to put a stop to the
freedom of conscience. One can do whatever
he likes only after resigning all the posts that
he has got through the party which has
elected him either to the legislature or to
other bodies, not before that. Some Way
should be found to put a stop to floor
crossings. But the thing is that wc hold
conferences, we hold consultations, we
produce reports, and still we all of us try to
persuade others to cross the floor—I will not
go into all those cases—by money, by offices
of profit by all sorts of allurements.

{Interruptions)
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SHRIMATI YASHODA REDDY :
Sir, when they cannot understand the relevance
of an observation, at least you must stop them
from interrupting the speaker.,

oft oiteTwE QTAY : FHEF AWT U AT
T § | Eq IAEI |

SHRI MOHAN LAL GAUTAM : Sir, the
House represents the whole of India. The
House represents all sections of people. It is
not correct to expect that every one of us will
be intelligent. After all, unintelligent people,
ignorant people, idiots, must also find some
representation in the House. So how can you
say that the country does not represent all
sections of the people ?

{Interruptions)

SHRI MAHAVIR TYAGI : My friend
is the real representative.

[Interruptions)

THE VICE-CHAIRMAN

(SH
RI
AKBAR ALI KHAN) : Order, order.

SHRIMATI YASHODA REDDY : Is the
Home Minister not going to have iaw and
order on his side ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You cannot address the
Home Minister directly. You will have
to address me.

SHRIMATI YASHODA REDDY :
Yes, Sir. Except through you I never
interrupt them and I humbly expect the
Home Minister to have law and order on his
side of the House.

(Interruptions) *

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order, order. I will have that
law and order role, not the Home Minister.

SHRI R- T. PARTHASARATHY
(Tamil Nadu) : The House cannot abdicate

its authority to the Home Minister ~ within
the Chamber.

SHRI BHUPESH GUPTA : (West
Bengal) My friend Shrimati Yashoda
Reddy's interruptions sometimes cause
extreme disorder in the House.

[RAJYA SABHA]
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SHRIMATI YASHODA REDDY r
Always next to you. You are my leade; in that.
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) :We are not
concerned with  whether you are the
leader or he is the leader.
SHRI MOHAN LAL GAUTAM : The

further suggestions that I want to submit are.
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( Interruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Order please. You cannot
speak, both of you at the same time.

SHRI MOHAN LAL GAUTAM : Now
there arc a few other suggestions if you want
democracy and the country to function
properly. One is that the persons, who are
expected to function independently, should not
any favours from the executive and should not
be allowed to have any favours from the
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executive. I will >eg;in from the top- The
President should 101 have a second term, so that
the Presi lent can function independently and m
y not look to the votes of the majority p£ rty that
"if I keep them pleased they wili elect me for a
second term." The Vice Piesident, either should
not be allowed /ice-Presidentship when he
becomes the C la rman here, or should not be
Chairmai  here if he holds the office of Vice-
Pre identship because, when he functions als<
as the Chairman here, he may, consci' usly
or unconsciously, may have M keep the
Government pleased wuh him. I .m not
speaking of Pathakji. Suppoae I am the
Vice-President and am sitn ig here as the
Chairman of this House, may be corrupt in
my i mind that "if I do not see the Government
pleased, tl en, suppose the occasion arises, |
may noi be elected the President, and somebody
el e nay step in."  Therefore, either he : ioild
not be made the Vice-President, r  he should
not be the Chairman here, because the
Chairman here should be  npartia' and should
not look to the Gov rr.ment for any favours. The
Judges of he Supreme Court and of the High

Co rt:; should not be given any appointmen i
ifter their retirement. After all, what o we see
in the case of a man like Mr. Sarkar? 1 do not

know whether he is do ng right or wrong—-I do

not want to ente into it—but he is criticised
here and the K* >r fellow is helpless. He may be

doing gc >d work, but he offers his resignation.

N(,v the Government will come forward an 1

:ay, "No, no, we have got full confideni ; in
him." And then he may withdraw is

resignation and may start functioning ajain.

Is it the way that men like Mr. Sarkar can
function? Therefore they sh mid not have any
appointments under Go eriment. We know the
case of a Supre: le Court Judge appointed
Governor. /Mid the Governors should not have
any [ iriher appointments besides being Go
ernors, so that they can function as allG >vernors
should do. What we see now is th; t the post of
the Governor is degraded to certain extent, to
what extent let me not discuss.

THE VIC1 -CHAIRMAN (SHRI AKBAR
ALI KHAN) : You have taken twenty-three m
iute?. Your party has got forty-two i inutes.
There are two other speakers. All the same I
am not stopping you.

SHRI MOP AN LAL GAUTAM : You tell
me he m many minutes you give me. | shall st
p as soon as I reach the end of it.

[30 APRIL 1970]
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SHRI VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The total your party
has got is forty-two minutes and out of this
you have taken twenty-three minutes, that is
to say, nineteen minutes more your party has
got. I leave it to you. Either you take it all or
you allow others also take it in common.

SHRI MOHAN LAL GAUTAM :1
will finish. Judges should not be given any
appointments direct. If you want to take
any work from the Judges, then have it from
the Supreme Court and not direct. Then
Members of Parliament should not have
any favours from the executive. If they are to
be sent to foreign countries, then a
committee  of vhis House should select
them, a committee of members representing
all parties. If the Government, for example,
want to sent five persons to Egypt, let the
Government come forward to the Chair and
say, "We want to send five persons to
Egypt." Andleta committee of the House
select them, and so on and so forth.
Therefore I will say that if these conventions
are established, only then democracy
functions. Now 1 will ask the Government
only one question for the prevalence of

the present state of affairs. Here are the
fundamental issues. What is the
Government  going to do? Is the

Government going to hand over the country
to chaos, as the Official

Congress says

54
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* SHRI MOHAN LAL GAUTAM : Now
unless the Government has got the backing of
the majority, it cannot deliver the goods. That
is what I am seeing. How to do it is the
question. Therefore, if they can find some
allies, if they can find some friends in other
parties with the same ideology and with the
same programmes as they have got, 1 would
welcome a coalition with them.

SHRI S. N. MISHRA Yes, make it
manifest, don't keep it concealed.

SHRI MOHAN LAI. GAUTAM : Mr.
Chavan, you are an old friend of mine and so |
say that, unless you have got a majority at
your back, you cannot speak with authority.
Therefore the first thing is, if you cannot find
it, then the



167 Discussion on working of

[Shri Mohan Lal Gautam] crisis is becoming
very serious because, I am afraid, when ihe
situation is not contro'led, Mr. Chavan will go
and request the Army to take over the adminis-
tration. It will be beyond him otherwise. Now
what are we seeing? You are / not able to control
anything in any sphere of life in any area of the
country. Therefore you will have to go to the
Army and say, "We cannot manage. You come
and take over. Otherwise...

THE VICE-CHAIRMAN
AKBAR ALI KHAN)
will be a bad day.

(SHRI
I hope not. That

SHRI MOHAN LAL GAUTAM : I hope
not. I wish not. I do not wan* it. I want to resist
it. I wish not. Therefore, my question is that,
since the Government has not the backing of
the majority they have to go in for a coalition
Government, or mid-term elections. There is no
other solution for it. It is for you to decide. But
unless you are in a majority you are not in
power.

SHRI MAHAVIR TYAGI
Gupta will take over.

SHRI MOHAN LAL GAUTAM : You take
your own friends and form a Coalition
Government or a National Government,
whatever you like, but my serious request is to
take these problems as basic fundamental
questions. Do not treat them individually. Do
not think that if Mr. Ghavan goes and Mr. K.
K. Shah becomes the Home Minister he may
deliver the goods. 1 don't belive it. Therefore
the problems have to be tackled on a
fundamental basis and 1 want to know the
solution that Mr. Chavan has got for these
problems.

: Mr. Bhupesh
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faaras 31 w8 o B s awaEdt F 1% |
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37 w7t 74 ag sfaar 2 fr g9 qua ¥
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T, DA F AF 97 wAF A wiforw
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st sferag arEt @ O ATIT 79
AYF 97, AFAT g7 |
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TH TETA LI TTOMAFA K OFAR
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qEET @Y A I 4F {7 wEgn
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AT AT AR ATAT TFA A7 T AV 1)
aadt # ol Z, At F aqm &
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AT gfew &1 F1E g AW g7 AT
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7 o 35 frm 4z fen afEw ofem ¥
qAFAZ TAAI A ALHATST AT FARH
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are sfeed & @a9g w@ar gHT F
arr ow 7 arem &1 foelt e #77
w R | E F St W S
| E A AT AR IR WERS  WgAw
| &1 @ AT HR ATl ®4g B8
a1 EIR R WO g E

[Mr. Depury Caammas in  the Chair]
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¥ aifed | qavgwE @ W@WE IR
AFAA F qurEar foyvsng @ wy
T gn fam s @ 39 7 faar w1g
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WA q A wew 7 feewmrem
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st AT g gz T wEar ueR W
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age™ q o e fw gm fafaed
Fr fezrma & a9 ¥ wew A feem

T4 gra ¥ 2 eafaw geF A1 a9EF
fao == @@ =rfiwr s arfem a

wew & AT SEar ||

SHRI M. FUTHNASWAMY (Tamil Nadu)
: Mr. Deputy Chairman, nmy I begin by cor
rrotulating the House for getting this
opportunity to discuss the working of
important Ministries? 1 think this is the first
ime in the history of this House that th ;
opportunity has been
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given. The Home Ministry is charged,
primarily and principally, with the maintenance
of law and order in India as a whole and
naturally, the first reference made in the
paragraphs of the report is to the frequency of
communal riots in the a the climax having been
reached in Ahmeda-b<->d towards the end of
last yeir. The remedy suggested is the
education of the masses by the political parties
to restore communal harmony. But what about
the Government's duty of educating the misses
in peace and communal harmony, in living
together and working together for the good of
the country? The record of the Education
Ministry is not one to be proud of. In twenty
years we nave reached a literacy attainment of
about 30 per cent, while the other countries
which started in the same backward conditions
as ours, namely, the Latin American countries,
have reached a percentage of 60, 80 -ind so
011. Adult education especially is needed if we
are to make our masses educated and make
them wi'ling to live a life of communal peace
and hat-many. What is the All India Radio
doing in order to educate the masses? It has got
a splendid opportunity with its great mass
medium, With its medium of communication,
what is it doing in order to educate the masses
towards communal peace and harmony ?

Another way of solving this problem of
communal rids is by giving lull employment to
the people. It is because the people the masses,
the poor people, have not got full employment
throughout the year that they indulge in these
.riotous escapades. The only employment that
is given by these communal disturbances, is
tne employment that the goondas get. These
riots offer a splendid opportunity for the
goondas to make hay whi't the sun of
disturbance is shining. It is only these goondas
that get employment. But the common people
do not get that full employment throughout the
year which would have kept the employed and
taken them ,'ut of these riotous scenes. The
police is the force that the Home Ministry has
at its disposal for the maintenance of peace and
harmony in the State. And the Home Ministry
realises that one of its duties is to give
assistance to the State Governments in the
maintenance of a public order. It seems to be,
according to the record of the Home Ministry
in the past year, that it waits till the last
moment till the situation develops out of hand,
ti'l the situation develops out of control, order
to give help. But according to
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the Constitution ; the Union Government is
charged villi the duty of prevent-n g public
disturbance, of maintaining Seace and order.
So the moment the

tate Governments feel it difficult to
maintain linw and order in th; States, that
shou'd be the moment when the
Government of India should intervene with
its own security fovce. It should not wait
till the last moment.

Is the number of police enough ? Ac-
cording to a Government Report, the whole
police force consists of about 250 thousand
personnel. Are 250,000 policemen enough to
control and to maintain peace and order in
astute which consists of about 550 million
people? The number has at least to be
doubled immediately, and unless we liave a
force of one million, we cannot be satisfied
chat we have a police force adequate
enough, in numbers at least, whose primary
and principal duty is the maintenance of
peace and order.

SHRI JOACHIM ALVA (Nominated):
That is why General Manekshah has been
demanding that the Army should not be
called so frequently, to aid the police.

SHRI M. RUTHNASWAMY : Mere
numbers are not enough.  We have not got
specialised police that we require when the
situation arises. Our police we have
inherited from the British, a force which had
to deal with a comparatively easy law and
order situation. But now, on account of
universal suffrage, on account of the rights
and liberties which have been bestowed upon
the people by our Constitution-freedom  of
association, freedom of meeting, etc.—the
situation  has become difficult, if not
impossible, for the old police system to cope
with .  We want a specialised police force, a
police trained in specialities Other
countries pecilised police. The USA, on
account of the frequency of riots, have got a
special riot police trained in the art of
controlling riots, in the art of preventing riots.
They have all kinds of equipment, all kinds of
gadgets, all kinds of > instruments in order to
control these riots. It is not merely a  lathi-
charge that will solve the problem of riots. It
is an art which has been developed in the
management of crowds, in the peaceful
management of crowds.—.for instance
shoving people Vuto the side-streets and so
on. This art of managing crowds must
be taughtto our police.
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So, also, there must be a special railway
police. I know that there is the Railway
Protection Police.  But it is charged only with
the duty of protecting the property of the
Railways.  Bur what about the persons that
travel in the trains? What about the trains that
are in motion ? Most of these pilferings take
place not when the trains are at the station or on
the platform but when they are  out in
the station yard or in motion. In
England, they have a  special railway
police charged with the duty of protecting not
only the property ofthe railways, but also
with the duty of part rolling every mile of
the railway line day after day an” night alter
night and of protecting the passengers. It is
such a kind of railway police that we want.
The State police is not able to help the railway
police in the maintenance of peace and security
on the railways. The State police has to deal
with the trouble of riots, it is not able to
maintain law and order in the streets of the
cities. How can it be given the additional duty
of protecting the railways and looking after the
railwaymen also? The civil police s
charged principally and mainly with the duty
of maintaining law and order. The frequent
resort to the Army is not a compliment to the
police, it is not a compliment to the State
Government, it is not a compliment to the
Home Ministry.  And the Chief of the Army
Staff, Gen. Manekshah has protested
against the frequent use of the Army  for
quelling and management of the riots. It
breaks the morale of the Army if they are called
upon day after day, week after week, month
after month, to go and shoot at these riotous
crowds. They are not meant for shooting
civilian people, they are meant for shooting at
the enemy. And it puts a great strain upon their
loyal ty upon the morale of the Army if we ask
them frequently to go to the assistance of the
police in the maintenance of law and order.

So, in addition to Industrial Security Force,
there ought to be a special railway police and a
special riot police, trained for these specialised
kinds of disturbances.

Let me turn to the provision made for the
training of the services. There is a new, rather
revolutionary change made in regard to the
probationers of the IAS and IPS. The final
examination at the end of the probationary
period used to be conducted by the Union
Public Service Commission. But now a radical
change has been made imposing the duty upon
the Director of the National
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Academny of ‘vlninistration in respect
of the IAS, aad on the Director
ol the Nution:l Academy of Police at
Moyaat Abtin 2ipect of the IPS. T think
that this is not oy efficient way of conduct-
ing the fiaal examination. The Director of

the National Acidemy of Admini

is directly cocemed with the training
of theie probarioners. They have fre-
queat gontact with them during the coarse

of leacaine, and to ask these officess to
conduct the [0l examination is not {ai
either to Lthe P whationers or to the oificers
concerned. Y ou mast have an i n‘.--;.rtll-
deat boly like the LPS.C. to conduct
this final exam 1viion as well as the pre-
liminary exam vition

Now [ shotle lige to deal with the ques-
ton of contininge o treat these proha-
tioners as the ld covenanted officers of
the LG.S. usec tv be treated. Thev are
straight-way ap winted as officers. During
their probatioco wy period they have all
the rights and privileges of officers. They
are not probatimers; they have already
started service. [hey are only under-going
probationery truining period. These proba-
tioners do not enter into any covenant
with the Gover iment as the old members
of the L.GO.S. Why should they be treated
as Dl oificers stoai ity ] it aller P
the preliminary examination? They are
probationers anl they should be treared
as such and ser ice should start only from
the time when they are allotted 1o thisg

or that puticalar Geatral or State service,

ne
ng

o 1 T
{Tiae bell rings,)

There is an ther small matter with
which I am po sonally concerned rather
indirectlv,  Aboat four or five vears back
an Advisory Committee was  appointed
to the National Academy of Administra-
tion in regard ‘o the syllabuses and in
regard to the ¢ wrses of study, ete. and
gencral hearing of the probationers. We
worked for abou twa or three years, Then
suddenly the Gh irman, Prof. D.D. Karve,
died, we ceased to gel notices about these
meetings. We were not at all told that
the Qommittee was dissolved. We were
not told that th work had finished, that
it was only 2 v mporary work,  We jun
ceased 10 exist el we were not at all wld
ahout it. We were alive but we  were
turned unhonou ed, unwept and unsung,
At least we shuld have been extended
the courtesy ol  heing told that  we
were dead.

I"iﬂfl“}’. Sir. wonld like to raise the
question whether the Home Ministey should

still be charged with the duty of look'ng after the
services. This system we inherited from the
British. The Home Department was a very
important Department probably, the most
important Department. Even the Finance
Department, was started only after the Mutiny,
after the Queen's Proclamation. The Home
Ministry being the oldest Department was
charged with the duty of looking after services.
But why should the Home Ministry still continue
to look after the services? It has got more
important duties. In England it is the Treasury
which is ! charged with the duty of looking after
the services. Here in India the Cabinet
Secretariat which has very little work I to do, I
think, might be given this duty. ! I think the
Cabinet Secretary is the head . of the Civil
Services in India, and his i Secretariat should be
charged with the duty of looking after the
services of the count, y. Let me once again thank
those who were responsible for giving this
opportu-tunity to the House of discussing the
work of important Ministries during the past
year.

SHRI SASANKASEKHAR SANYAL
(West Bengal) : Mr. Deputy Chairman, Sir, I
will not inflict any speech. I will only ask the
hon'ble the Home Minister to look at the
horizon of West Bengal where serveral
significant notes of inter, rogation are looming
large in the horizon. For the limited “pace of
time available for me, I will only take up
three.

About the much-talked-of Naxalites, my
good friend, Mr. Purakayastha, hai already
discussed this matter, and in dealing with this
question may I put a straight question for this
House to consider, as to why it is that during
the President's Rule, the Naxalite movements
are growing up by leaps and bounds? During
the much-maligned United Front Government,
there were two singular achievements, one, the
prevention of any communal riot and, two, the
United Front contained the Naxalite activities
politically. There were no doubt drizzles here
and there. But after the removal of the United
Front Government, and after the advent of the
President's Rule, there hale been splashes and
torrents of their activities. Why?

Mr. Deputy Chairman, Sir, after the matter
has been assesseed and discussed through
various ways here, an intriguing question
appears as to why brilliant young-men,
engineers and M. A. and Ph. D. degree holders
are in this affair. My good
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friend from this side, Dr. Bhai Mahaviri Was
very much annoyed because Mr-Bh'ipesh
Gupta eulogised some of them as brilliant
men. They are brilliant men. The people who
arc at the helm of the Government now were
fellow travellers of terrorists in the British
days. They were held up for treason- They
were brilliant men. They were considered to be
unacceptable and undesirable. Even the
Britishers admitted that they were brilliant
men. So the question that is to be answered by
the Home Department is why and how these
people are being misguided and how it is that
they arc not being placed on the right track.
Colossal unemployment is there. Has my
friend, the hon'ble Home Minister, given
employment to a single such brilliant
unemployed graduate engineer in the State of
West Bengal? The answer is in the negative.
Has the hon'ble Home Minister considered the
question of giving subsistence allowance to the
unemployed people? The answer is in the
negative.

Then, Sir, all this is the result of the
frustration born out of the President's Rule.
Whatever justification may be pleaded of the
President's Rule, such a rule can never be
popular. A popular Government is a popular
Government, and the President's Rule is rule,
it is not a government, not a popular govern-
ment cither.

Then you come to social and economic unrest
in the villages. The Governor, a clay-footed
person, has glibly spoken of getting measures
for the restoration of land which was forcibly
occupied by tenants. Who is he to judge
whether it was illegally occupied by people or
for* dl)! taken? It is a matte:' fir the courts to
decide. He is not a court. He is only an
executive head and the re-! itive of the
President for "the lime being. We are dismayed
and alarmed by the prospect and possibility of
direct action being taken by the Government
for unsettling the economic balance among the
landless peasants who have already occupied
their lau-Is through the grace, through the good
offices and through the democratic
movement- of the United Front.

There is the question of police repression.
But before I go on to that, I want to analyse the
present position and performance of the
Governor. The Governor began by boasting
that he is a novice. He is a novice, and as a
novice he is flirting with

[RAJYA SABHA]

Ministry of Home Affairs 204

everything and everybody. He has got advisers,
half a dozen in number. Some of them are
outmoded bureaucrats, and some them have
carned senility and they have now been
brought back from senility. Each of these
adviers advises himself. They do not even
advise one another. The Governor keeps these
adviers without taking their assistance. And the
Governor has incidentally become a police
chief. He goes to certain jilaccs where crimes
have been committed and he forgets that lie is
not a functionary under the Criminal Procedure
Code. He is the head of the state but his
performances are debasing the dignity and
sanctity of the position of a Governor. Crimes
are going up. Why? I Because, ordinary people
have lost ! confidence in Presidents rule. As we
have I known, a good Government is no substi-
tute for a self-Government. So the people have
been alarmed that their Government has not
been trusted and a new Governmen* which
ought to have been brought has been prevented
and a bureaucracy has been set up which is
never liked by the people- During the United
Front regime the complaint was from some
quarters that the police was not in the picture.
And nowadays our complaint has been that the
police is very much in the picture, that it is a
police raj, not a welfare State. You get the
Border Secu'-ily Force. . .(Time bell rings} Sir,
I am a coy old man of about seventy and I hope
my modesty will not be outraged even by the
interruptions from the Chair. So, now the
complaint is that the police is here, there and
everywhere. There is the Border Security
Force, the Central Reserve Force, the ordinary
police. It is like an army in occupation. And
the police is making a hey day. My friends,
Mr. Salil Ganguly, Mr. Monoranjan Roy, MPs,
had been on a study tour of the State. The
police are introducing false cases in league
with the Jolt-dun and they have made the lives
of the villagers miserable. Political workers
have been prosecuted and arrested in April for
a cultivation which was done in June and for a
harvest which was clone in December. Will
things continue like this? Therefore, my
submission to you and through you to the
honourable Home Minister is that there should
be a halt and there should be a retracing of the
steps. It is a fraud on the Constitution and a
fraud on the people to say that there is an
Assembly in existence which can be revived. It
can never be revived. No Ministry under the
present st<.te of things can come into i office.
At the same time President's
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rule also cannot ontinue for a long Lime.
Oppression is g ring on on all fronts.
Whatever the d Terences among the cons
tituents of the U ited Front, we are being
draped togcthe now and wc are being
gralially unitet Therefore, 1 call upon
the Home Ministi ¢ to issess this position, to
go on with courat;e, to go on with propriety,
and see that the President's rule, an alien
rule, an unwante I rule, is terminated and
a popular Go eniment brought into
existence by a f ah pall. After all, who
arc the master: ? The poeple are the
masters. Let the people come and have
an opportunity o decide their own form

of Governmen” is possible. Thank
you.
DR. DEBU'RASAD CHATTO-

PADHYAYA (West Bengal): Mr. Deputy
Chairman, than >ou for offering us an
opportunity to peak on the activities of the
Home Mi istry. It seems and perhaps it is
clear t > many of us that we are now passing
thro igh a very crucial period of Indian
history Now forces are emerging. But the
identity >f those forces is not yet fully
disclo;ed an i their nature not clearly realised.
And I art not quite sure what shape those fore
; will take in course of time. The begin in? of
the turn of Indian history, I thin ., is the fourth
general election after w i< 1 we found that
new experiments in d< nocracy started in
India. There is the S) D experiment on the
one hand led b t le rightist parties and on the
other the United Front experiment ted Av
some left t parties. And it see.us to m: that the
Jongress rule of two decades routed lore
expectations than what it could f fi , released
more democratic forces th; i what it could
rightly shape and corn :t[y- guide. And this
has created a new >roblem unwitnessed be-
fore. And it was ilso the beginning of the
ittcs of def jtions, large-scale defec
tions. New re lignments of forces have
been taking P '977 and it seems
to me that in le last three years after
the fourth gener '. election a new pattern
of Indian politic is taking shape. Broadly
speaking, the shape is marked by a struggle
between the newl*fl and the vested interests.
And it seems to me that the new forces from
right which hav ¢ in many cases led the
SVD experiment and the new forces from
the left which ave led the Kerala ex
periment, the B :, jal experiment, of United
Fronts, have both failed, and this has
posed a new problem to the politics of
India as a whole. I think unless we review
the present p rather the whole
gamut of pro'lens against this back-
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ground, we will be failing to go deep into
the root of the political malaise of India. I
think the problems that have been brought to
the fore by what followed the fourth general
election are, in the main, the following :
firstly, the agrarian tension calling forth urgent
reforms; secondly, the planned economy for
a steady growth with social justice and
without disturbing the stability necessary for
the growth of democracy thirdly, the realign-
ment—of course, the undeclared realign-
ment—of political forces without encouraging
defections. Although we are wrongly thinking
that polarisation is taking place, I think, what
we are witnessing is not a polarisation  of
political forces, but a mere crystallisation.
And fourthly, some urgent necessity of
reforming the administration, including
the administration of justice. I would also
say that a redefinition  of Centre-State
relations  is also to be considered and
considered in right earnest. And finally, I
think, the Indian democracy is facing a
dilemma. It is a dilemma posed by the forces
of right reaction, communaiism, vested
interests, on the one hand, and lh; forces of
left subversion and adventurism, on the other.

Sir, now I would like to say something on
eacn of these points. First, 1 would say
Something on the most important thing, the
agrarian tension and reforms. Many of us
have the good fortune of going through the
report of the Study Group of the Home
Ministry and those of us who have gone
through the latest report of the
Commissioner for Scheduled Castes and
Scheduled Tribes, have also known that the
politically weakest points of India are those
which are economically weak, nimely, the
tribal belts of Bengal, Orissa, Bihar border
and Andhra border. And it has been admitted
by the Government that unless these
conditions are attended to and some urgent
remedial measures are taken, perhaps the
situation which is already explosive, mav get
out of hand. If the problem i1 re illy
explosive, and I think it is, if the situation is
explosive, because of the unbounded,
limitless, exploitation of the poorest people,
then, we should think of some wurgent
measures. Extraordinary problems demand
extraordinary alertness and expeditious
tackling of the problems.

Now i t has been observed that in I name
of land reforms some things that have been
done are not quite in the interests of the
peasantry. That is what I 1 ave found in
Bengal. We arc aware that because of the
defective 'and law . maty
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people have kept in their possession lands
beyond the limit aud that shows only the
weakness of the laws, not only the legislative
pari of the law but the administrative part of
the law also. That is how laws are
administered by the judiciary. So this aspect
of the problem should be urgently looked
into and it must be seen with the poverty of
the poorest section of the people adventurist
politics swearing by the name of the people's
interest is not allowed and encouraged. So
the Government must do something very
urgently. We have been told that the
Caretaker Government in Bengal is very
muc'i alive to this problem. I do not know
c:cactly how much alive they are to this
ptoblem because it has taken them some 2
months to settle down even to the
preliminaries for administration and so one
wonders when they will get to their job
seriously and do what is needful. I think it
must be borne in mind that some good things
which have been achieved by the United
Front Government in Bengal must be
preserved. The UF Government have done
many things wrong, unlawful and dangerous
to the interests of the people but we should
not be blind to the good things they have
done and in the field of land reforms they
have initiated some good steps though bvllv
executed and bidly directed, directed by
partisan motivation and sectarian interest but
those good features of the UF-initiated
agrarian reforms should be preserved as far
as that is possible.

About the administration, I Would say
that the administration of justice is not very
encouraging as we have been witnessing in
the last few years. Right from the Bihar
Zamindari Act we have found that the
judiciary is not much alive to the interest of
the people, to the interest of the democracy. I
admit that with many of us, the judiciary is a
pillar of democracy and it should not be un-
iustifiably criticised but any criticism is not
causing damage to the pillar of democracy
but it might tone up its true character which
is not being e there because of the bad social
philosophy and the outdated conservative
social philosophy subscribed by many of the
judges of the judiciary. I know that there is a
Judge of the Calcutta High Court who did
not sit on the Bench which examined the
case of gherao simply because his motor was
in a garage under gherao. That speaks
very much of the
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good sense of the judge but what happened
to two of the Judges of the Supreme Court?
We know, although technically they were
entitled to sit on the Bench...

SHRI A. D. MANI (Madhya Pradesh) :
The Home Minister knows that the Attorney-
General was. ..

SHRI BHUPESH GUPTA :On a
point of order. The Member's point of order
is not for telling the Home Minister what he
knows or what he does not know.

SHRI A. D. MANI : You know also. It is
published in the press that as soon as the
Bank Nationalisation case was taken up, the
two Judges disclosed their interest...

SHRI BHUPESH GUPTA : I demanded
that these facts should be made known to the
Members of the Finance Consultative
Committee. We were told on behalf of the
Prime Minister by one of the little Ministers
that such facts would not be given- 1 had
tried to get this fact not only on “he floor of
the House but also in the Finance
Consultative  Committee and in the
Committee of the Industrial Development.
There also the facts have been denied. Mr.
Mani may be enamoured of these Judges and
may havi sow private channels of in-
formation but we have no such things' open
to us. Therefore, he is quite right in  stating
what he is saying...

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : May 1 intervene?
I was not supposed to remark about it
because nobody mentioned it but very
recently the Chief Justice himself wrote to
me pointing out certain frets about this
matter. When this case came before them for
hearing, the Judges who had some shares in
the banks pointed out thai they had some
small shares and asked whether we had any
objection. The Attorney-General, on behalf
of the Government, said that he had no ob-
jection and the amount is so small, the total
amount of shares at the then price was for
about Rs. 2000..

SHRI BHUPESH GUPTA : That is not
the point. Now I find a strange way of
Government's behaviour. I remember asking
for this information- Tin's information was
refused.

MR. DEPUTY CHAIRMAN : You have
got it now.
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SHRI BHUPESH GUPTA : T will never
be the Hone Minister and therefore I will
never get a chance. He has said it. This is a
strange way of the Government's function'

SHRI DAHYABHAI V. PATEL
(Gujarat) :1 am glad you will be
Home Min stcr.

SHRI BHUPESH GUPTA :In two
Consultative Go nmittees I asked for these
facts and >i king of this kind was given and
we we z told 'no’. We created a little furore
bet even so, it was not but Mr. ! avan, being a
good Maharashtrian, i as given the facts. He
has done a gon 1 thing. This will not do. We
would 'ike to know about how many shares
were there, where they were, etc. Tt is a q
estion of principle. If one share ":>. th tr<,
the Judge became a judge in his own cause.
Will that share of that Ji Ige be paid five
times, according to you scheme, the face
value? Then this Judg -ill accept five times
the face va}ue i a the shares he holds. It may
be Rs. aooo but why should he, under your
coi ipensation scheme, get Rs. 10,000? So
this is a moral question, it is a question i
principle as to whether a Judge should be a
judge in his own cause.

[ am remindei of what Dr. Ambedkar said
when Pandi' Nehru raised this question. Dr.
Arab dkir said whether small or big is not tl
b important thing. He said: Some lady a
widow, gave birth to a child. A lumber of
people came and asked : 'Wl.at is this?'. She
said : "Why are you angry? It is only a small
baby'. That is what Dr. Ambedkar said. This
kind of thing should not be said. I am noi
drawing analogy from this but whethet it is
one sh:ire or 2000 shares, the fact I "te had
some material interest in the >ank.

SHRI KRISP \N KANT (Haryana) : The
Home Mi lister has given some information.

MR. DEPUTY CHAIRMAN There
should not *be any discussion on this.

SHRI KRISH \N KANT : Mr. Mani
raised a point ; nd the Home Minister has
said sometl ing. On that I want to ask for
clari ication because he was kind enough to
give the information. I want to know t his.
When the Attorney-General, on beh.tlf of the
Government, agieed and said le had no
objection,
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did he take any permission from the
Government and the Home Ministry to say
that the Government had no obje-»n ind
whether the case was adjourned for even one
day or whether on the spot hi- said that the
Government had no object

SHRI BHUPESH GUPTA : Mr. Cha-van got
up and he invited this trouble, if it is any
trouble. I am thankful. Mr. Chavan should not
take me a miss. I am very grateful. Sometimes
I like his frankness. You hav? said a good 5 "'
thing you being the Home Minister and ycu
having a master mind.

SHRI Y. B. CHAVAN : It is not a question
of my being the Home Minister. When this
matter Was being discussed in Parliament and
when the Chief Jus'ice chose to write to me
about it, I thought it my duty to give this infor-
mation.

SHRI BHUPESH GUPTA : I would

like to tell Mr. Chavan through you,

Sir, that for the last two months we have

i asking for this piece of information.

SHRI Y. B. CHAVAN : I gave it in  the
other House also.

SHRI BHUPESH GUPTA : And we have
been denied the privilege.

MR. DEPUTY CHAIRMAN : You have
got the information now.

SHRI BHUPESH GUPTA : We would like
to know the details, which bank, how many
shares and the face value of the shares. Will
you kindly give them?

SHRI KRISHAN KANT When th*
Attorney-General told the Judges that "we
have no objection", was it o " the spur of the
moment, or was it that the case was adjourned
and he had taken the permission from the
Government in the meantime ?

SHRI BHUPESH GUPTA
agree.

We don't

MR. DEPUTY CHAIRMAN : This is noi
the question Hour. Let Dr. Dcbiprasad
Chattopadhyaya continue his speech.
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SHRI BHUPESH GUPTA : We don't care.
The Attorney-General is a Government
appointee and in that particular context he is
almost: part of the Government. Ho can even
address the Houses-How, Sir, what the
Attorney-General says, we are not concerned
with. We ara concerned .villi th i statement
that has been made that the Judge has held
shares but of small value. AH that we want to
know now is the value of the shares. That he
has given now. We want to know the names of
the Judges and the names of the banks in
which they hdd the shares and the rateable
value of the shares.

MR. DEPUTY CHAIRMAN : These points
have been raised by hon. Members and the

hon. Minister may reply to them i n  his
speech ifhe deems it necessary.
SHRI KRISHAN KANT Did the

Attorney-General have the instructions from
the Government.

MR. DEPUTY CHAIRMAN : You have
made the point.

SHRI K. CHANDRASEKHARAN
(Kerala) : I think it was wrong on the part of
the Attorney-General to have told, on behalf of
the Government, the Judges, that he had no
objection. May I know, Sir, fom the hon. Mini
iter whether Government thinks thal it was
wrong on the part of the Attorney-General and
'nt the Attorney-General has misled the fudges
by stating that "on behalf of the Government"
he ins no objection? The Attorney-Qenera'

ought not to have told so to the hon.
Judges.
SHRI BHUPESH GUPTA The At

torney-General told the Judges on behalf
of the Government that the Government

had no objection- It follows therefore
that the Attorney-General had been ad
vised by tne (¢ iy this
thing- Let Mr. Chavan say whether
Government gave such advice to the
Attorney-Genera' to say that the Go
vernment had no objection- If the At-
torney-Geneial had acted on his own
and had wrongly taken the name of
Government and claimed that he was
speaking on behalf of the Government,
without the advice of the Govern!)
then he has icted turely cjtside his autho
rity and competence, and 1 think, in

either case, the situation is very serious
and the issue should b: taken up.
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MR. DEPUTY CHAIRMAN : You pic isc
continue your speech. Dr. Chatto-padhyaya.

DR. DEBIPROSAD CHATTO-
PADHYAYA : Sir, just before Mr. Mani's
interruption I was saying that technically
perhaps the Judges were correct. But I say that
morally they were not. That is why 1 was
referring to a Judge of the Cilcutta High Court.
Nobi >y knew that his car was in the garage
under a gherao. But yet, his good sen>e, his
uprightness and morality prompted him to
decline for the time being his seat on th?
Bench, because there the Advocate-General
was not consulted, nor the Government was
consulted. That sort of example we expect
from all High Court Judges. So, when I
criticise it, I criticise that institution, because it
must reflect the democratic sentiments of the
people- So. criticism does not damage the
pillar of democracy but rightly understood may
help to get it strengthened in course of time.
That the social philosophy of the High Court
Judges or some of the Supreme Court Judges is
not very progressive will be s,en, i think, in
future as well.

Another thing to which 1 would like to draw
die attention of the Home Minister is thif.
There is a very good piece of legislation in
Tamil Nadu. For example, there the
Government has made a law tg the M.L.As. to
declare their assets every year. I thinK people
Ifeve some sort of question® abiut ou® integrity.
Now, as we expect the Judges tc set a high
code of conduct, we can also set a good code
of conduct on our own before the people if we
the Members of Parliament annually declare
our assets and incomes. I put a question to the
Home Minister in the last Session whether
Government was prepared to think in terms of
what the DMK Government had don- there in
Tamil Nadu. I hope if legislation might help
people's eoafiden e in Parliament to grow
stronger, and I think, the sort o( conduct, which
we expect others to set up, wc can set up
ourselves by declaring our assets because this
is sometimes a maUei of discussion outside
the Parliament.

SHRI KALYAN ROY (West Bengal)
Mr. Deputy G within the few
minutes at my disposal, on the collosus
Department presided over by Mr. CI I do not
know which point; I should take up and which
points I should give up, Sir. But I was
horrified by the speech of Bhai Mahavir, a
speech which actually
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echoed what th Nazis used to speak in
Reichstag an si/hat the Fascials use to  speak
befon they captured power.

SHRI JAGDISH PRASAD MATHUR:
Are Marxists  ascists?

SHRI KAL\ Mi ROY : I did not disturb you.

St T expect the Jana Sartgh to be more ¢
vilised.
The trouble is this, Sir. Bhai Mahavir

mentioned ccrta a facts. And what are the
facts? He mentioned that ten thou-1 students
marched on the streets of Calcutta shouting,
"Chairman Mao is our Chairman." It is
unfortunate. We decry it. But wi at led these
ten thousand students to mar .:h ? Has Mr.
Mahavir pondered about it? Did he say one
word about th< Massive unemployment
ncreasing year after year? Did he at all refer to
the landless peasants of his area, Haryana,
iastern U. P. and other areas who are <
munuously pouring into Calcutta in ord< f to
get jobs in a jute mill or a coal n be or a textile
factory? Has he ever tho ight of the peasants
who are being robbe I and are being forced to
give up the lit le land which they have? Has he
ever thought of the drought-affected
Rajasthan? Our Jana Sangh friends did not say
a word about the stark poverty which is
crushing the whole countryside? I was reading
a book by Naipaul, who is supposed to be the
best English writer n w. The book's name is
"An Area of Da kness", and the reference is to
this count] ', from which his father left and his
gr nd-father left. He says "I am sorry I ¢ me
back to India to see the massive pi -erty, the
hunger, the decay, the bac vardness and the
darkness of this r luatry." And naturally this
would lead to the rise of Naxalites.

That is why vli. Bhagat, that day, was
hounded on of the Patna University, and Prime
Mini ter, Mrs. Indira Gandhi, was shouted do
m at the University at Santinikeiaii. a ! I is all
because of the scarcity of job hankered after by
the unemployed graduates and others. In
Bengal, Bihar, U.P., ploytechuics are being
shut ,dow*], not because there is lack of
profess rs or lack of lecturers but because no
student is willing to go there because < f the
unemployment already rempant to mg the
alumni truned out of them and the miserable
plight in which they are It is because of their
uncertain future Why is there drainage of brain
from t lis country and why are the  good
students going abroad? It
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is because they cannot get jobs here But Mr.
Bhai Mahavir does not see it. He does not see
why Naxalites have sprung up. He sees only
concentration camps and he thinks in terms of
gas chambers, and his RSS are doing what the
fascists did to Jews. He mentioned about
Ramnavami in Chaibasa. Is it not true that
Hindus in Giridih—not very far from
Chaibasa—were allowed to march through the
streets of Giridih where the Muslims are in a
majority for Ramnavami but the Muslims were
denied permission to take out their Muharram
procession through the route which they were
following for the last twenty years? If there has
been any partisanship, if there has been any
discrimination it is the minorities who are
being discriminated against in this
country.

Now, Indianisation, whether he quotes Mr.
Humayan Kabir or somebody else, means
conversion. His Indianisation will lead to civil
war, his Indianisation will lead to elimination
of a section of the community which is fighting
along with us. That is why I say that the
Naxalite danger has to be fought politically,
economically. And there the country is failing,
there Mr. Chavan is failing, there the whole
Government of India is failing. And that is why
there is this fascination for this movement and
their number is rising every day. It is not only
in Calcutta; it has spread from Calcutta to
Orissa, from Orissa to Andhra, from Andhra to
Punjab. Every province, every district is
effected and you will not be surprised to see
pictures of Mao on the walls of Delhi if already
if some pictures have not appeared here. That is
the unfortunate position but the remedy is not
crushing them; the remedy is not banning the
movement. I would request the Home Minister
through you: don't drive the Naxalites
underground. If they follow a misleading line
let them follow it in the open so that you can
fight them politically. Don't try to drive them
underground. As the House knows even in the
worst days of the second world war, Mr. James
Maxton, Member of Parliament of the House of
Commons, said Down with tl is war, we do not
want it but Churchill did not arrest him. Again
Churchill's police did not ban the journal of his
par*)-. They allowed free discussion. And it is
through such fiee discussion that we can beat
the Naxalites politically not through the method
of Dr. Bhai Mahivir. There is danger in it and
that is what is leading to speeches like that of
General Cariappa and to think in terms of
dictatorship. We know
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that when he went to Dhanbad he also ided
over a rally of the RSS. So this le biggest
danger today and it is there the Home Ministry
is failing. There the Home Ministry is not
taking adequate steps to see who is subverting
the integrity of India; is it the RSS or
somebody else? There the GBI should enquire
into the matter and find out who is preaching
communalism and who is inciting the
communities. Sir Birla sare shutting down
factories; why ? Are they no; having food twice
a day ? Jains are shutting down their factories.
The big bosses in the mines, in the steel
industries, in the engineering industries, in the
plantation industries, every dny are retrenching
and dismissing millions of workers but nobody
says anything about it. Why does he not put a
Stop to it? His he not got. the power? He has
got the power but how is he utilising it? He is
building up an Industrial Security Force so that
tomorrow the BirJas can use the Industrial
Security Force to crush the hungry workers
when taey fight for an addition of one anna in
their D.A. or even to crush their own
employees if they are not satisfied and if they
demand that interim relief should be paid to
them now. This is the danger we are facing.

Now, my lion, friend said, justice. Where
isjusticetoday? Only yesterday the Supreme
Court said hospital workers are not industrial
workers and yet ten years back this Supreme
Court said hospitals are also industries. Now. is
it not true that practically all the Judges have
shares in some company or the other and as
such how can tbey be neuttal in any dispute
between the workers and the industrialists? If
they hojd some, shares, if they have some
interest in some British companies or in some
American companies, can they be neutral?
Whatever neutrality that is there will be
neutrality in favour of the employers and the
capitalists. That is why today you ought to have
a new look into the whole judicial system and
that is the same thing which Roosevel t who is
not a communist did in the 30s and the 40s and
the outstanding Home Secretary, Harold Ickes,
of the United States who was there fi ir twenty
years—-his books are there in the Library, Sir.
and his whole diary is painful reading—said all
the time. I cannot take the country forward. I
want to do many things for the millions of
Americans but unfortunately I have to follow
the dictation of the Supreme Court. Now, (he
background of the High Court
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Judges has got to be analysed to find out who is
really not following the directions of the
Constitution and the socialist principles. And
you must have this principle adopted. If a
particular Judge is a shareholder of the Tatas,
Birlas, Brooke Bonds, lLiptons or any other
commercial concern he should not be a Judge. 1
as a trade unionist cannot be a Judge; no trade
unionist has ever sat in the Bench as a Judge but
all those who have something to do with the
employers are Judges today. That is why I say
this system has to go.

Now I will come to Bengal. Unfortunately as
I said once four months back all is not well on
the united front, I have to repeat today that
things are pretty bad now under the President's
rule. There is no Chief Justice in Calcutta to
day. There is only an acting Chief Justice.
Many times questions have been asked on the
floor of this House; why don't you confirm that
person who is 'tie acting Chief Justice? If you
are not satisfied with him, if his record is not
very good, if he is corrupt, if he is inefficient if
he has done something very gravely wrong,
remove him. and have ;>. new Chief Justice.
That is why in the Calcutta High Court—you
have got to go and arrears are accumulating.
There is gross injustice there.

Now, the landlord takes a big -tic'' and goes
to take possession of the laiui. Nov/, Mr.
Chavan, I have to ask you a question. Would
you allow him To take away the land which the
peasant is tilling? Would you drive out the
workers from the factories? That is no solution;
you have got to give them jobs, you have gol to
give them land. So don't take away the lands
which we have taken over.

Now a point, about the belt from which I
come, the Asansol-Durgapur coal belt. It is very
unfortunate—I have mentioned this again and
again—in the last fortnight five people have
been killed through bomb explosions ind
unfortunately the additional S. P., Mr.
Talukdar, who is supposed to go and arrest the
people named in the FIR is hobnoboing with
those very peopie and is holding discussions
with those very people who ought to have been
arrested. And you have not taken any steps.
Why? Therefore 1 say there ought to be a
judicial enquiry into all such cases. If the CPM
has done it, proceed judicially, against tbem. If
the SSP has done its you proceed against them.
So also you should have a judicial enquiry into
the affairs of Cooch-Beh.ir where five people
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were murdered an<  their bodies were kept
in a jungle net by. In addition you
should also enquii f into the incident
Dakhinbari where two persons were drag
ged outi factory and in
This came in the papers and Mr. Dhavan
«ent for the police liary to see whether the
Forward Block h; ve lodged a complaint I
with the p police station. When '
the diary was brou hi before Mr. Ch
I am sorry.,, Mr. Dhavan—it was found
that the pages of the diary were missing.

f-uptions)

SHRI Y. B. CI-AVAN : There is little
difference beiweei 'C and 'D'.

SHRI KALYAN ROY : I did not hear Mr.
Chavan. Hi can always get up and speak here
; nobo y listurbs him but I am disturbed too
mu< h already.

SHRI BHUPES H GUPTA : Even under the
alphabetical < rder our Home Minister Jias
precedence.

SHRI KALYAN ROY : As my last point I
may me ition about Mr. S. K. Bhattacharyya.
Ie has been selected to the IAS. The I PSC
went to Calcutta. Our ex-Home Minister
asked Hm to prepare the records >f all the
officers and so what did he do ? He falsified
all the records. His datp of confirmation was
falsified.

SHRI BANKA MHARYDAS (Orissa) :
You mean the e>;-Home Minister did it?

SHRI KALYAN ROY : The ex-Home
Minister ordered Mr. Bhattacharyya who has
been selecfe< to the IAS. He falsified all the
record; that is my information and he has beer
selected by the UPSC to the IAS. I have
written to Home Minister Mr. C ta”an, but
nothing has come out. Nov. there is a great
deal of discontent in tht Writers Building on
account of this.

Lastly I woul 1 like to tell the Home
Minister; you < maot crush the peasants and
workers. If yc 7 want to split the country, if
you want'to 1 sihilate the minorities, if you
want to dr iwn the country in chaos, then
follow Dr. Blai Mihavir but if you want to
build a i ew India where I do not have to see
begga 3 sii ting jusc before Parliament, then
you have got to nationalise not only all the
Indian banks but also the foreign banks,
plantations and other things and you ' ave got
to weed out the High Court Ji iges who
are corrupt,
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you have got tn reorient the IAS who think they
are bigger bosses than even tl ¢ ICS, you
have.got to dut the privileges ICS .

MR. DEPUTY CHAIRAN : You
have to conclude n

SHRI KALYA ROY : Si
of India is not in e citier, nor in Delhi;
the soul of India in the village:, and

you have go to.. .

MR. DEPUTY CHAIRMAN
do; please sii down.

. That will

SHRI KALYAN ROY : This is the only
way in which you can do somejustice to the
nation. These things you have got to do when
you are the Home Minister though I do not
know whether you will remain Home
Minister for long because of factions in your
party.

SHRI G. A. APPAN (Tamil Nadu)
Mr. Deputy Chairman, [ am thankful to
you for giving me this chance. ~ When the

great architect of Indian freedom, Mahatma
Gandhi, was alive, he used to tell all
his people. Congress people, that Indians
should live a life of austerity, that nobody
in India should get more than Rs. 500,
that the first President of India should
be a Harijan, that there should be free
education for all within ten years, that
there should be no unemployment,  that
there should be development of village
and cottage industries, that people should
be free from want, that people should
be given food, shelter and clothing, that
there should be equality of opportunity.
How for has any of them been fulfilled?
e is growing unemployment every-
ee. People are not able even to get
“h d drinking water in villages. The first
important ingradient of  democracy
and socialism is education and that Las
not been given to the people of India.
The percentage of literacy is barely
30 to 37 per cent. It is not on tie highest
educational standard that the prosperity
of a country depends. In any good demo
cracy, in any good socialistic  country
education should be fiee for everybody
at least up to fourteen years of age and if
not at least up to the fifth  standard.
How are you going to discharge this obliga
tion? H is very glaring- In all the States,
except Madras, the Ministers are getting
Rs.  1.000 or Rs. 2.000 or Rs. 3.000. In
Madras people are ~ Gandhians.  Who are
Gandhians? Are the Madraspeople
Gandhians or the Congress Government
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people who are getting Rs. 1,000 or Rs. 2,00° or
Rs. 3000? Our Madras Govern, ment have been
working for the abolition of untouchability.
They have introduced free education up to
PUC. Should not the Government of India come
forward with a free recoupment of all the loss
that we undergo on account of proliibition, free
education and all these things? There is
provision for reservation of sea ts for the
Scheduled Caste. The hon. Home Minister, I am
told, has done a let of things in Maharashtra.
Perhaps he wants to do it at all the level of the
Government of India also. I did not have a good
opinion about him in the beginning because
when I went and saw him he did not even care
to talk to mc. I went with my wife. I was really
ashamed. That is why I mention it on the floor
of the House, but, of late, I know that he is a
very true Gandhian. He has done so many
things for the Scheduled Caste. He has passed
orders in respect of reservations. ..

SHRI BHUPESH GUPTA : You did a
mistake. You should have gone, in the first
instance, alone.

SHRI G. A. APPAN : Anyhow, please
excuse me. May I ask the hon. Home Minister
to do at least this thing ? Institute a cell in
every Ministry, in every department, not only
at the Centre but also in the various States and
see that the grievances, the exploitation and
aggrandisement meted out to the Scheduled
Caste, are redressed not by the lower rank but
by the first chief man in every sector or his
next in rank.

MR. DEPUTY CHAIRMAN : Please wind
up now-

SHRI G. A. APPAN : Please protect me.

MR. DEPUTY CHAIRMAN : No. question
of protection, six minutes are over'

SHRI G. A. APPAN : Anyhow, if I say
anything beside the point, please stop me. There
should be a cohesive Central Government with a
greater amount of autonomy for the States. It
does not mean that we should weaken the
Centre. A proper decentralisation of power will
strengthen the hands of the Government and all
the States will gladly give their co-operation and
lend their helping hand provided a greater share
of the powers is given to the States in respect of
the taxes and levies which they collect.
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Unfortunately or fortunately the Gover-
norship, Presidentship and Vice-Presidentship
are treated as ornam-ntal figure heads. I would
rather request the Government to make
provision so that the President, Vice-President
and the Governors are elected in a general elec-
tion as it is done in America. See that 'he
Presidential form of government is established
and that good work, effective work and useful
work is done, rather than make them mere
figure heads without any power.

I am really happy that the Government-have
nationalied fourteen banks. Why not nationalise
all the banks ? Why should they go in for the
nationalisation of banks only and why not
nationalise all the important industries?

MR. DEPUTY CHAIRMAN : It
does not come under the Home Ministry.

SHRI G. A. APPAN : The Home Minister is
the pivot and the brain behind all work. The
interests of the Scheduled Caste should be
looked after by the Prime Minister or the Home
Minister at the Centre and in the States.

SHRI BHUPESH GUPTA : You have not
said a good word about Mr. Shukla.

SHRI G. A. APPAN : He is a very nice
gentleman.

=t amwmew | (fAE) o T
RETZT, ATT 3T T FEAA AT =T%497 oL
Wt TE T & AT A I sArsrnar w7
dr oArg @1 2 ArEm fafaed A
Foeziea FHET § o § #% FART ATLATY
gl ®Ig & @ aw o arfa Al
FTAEAT R AT TF
fegerm #v  afaw, ammfas o)
afaws A zed  famsht wEf oA
aral & AT 3G @I g 4 guie |
TR TR WAL ANGAT FGT FT X
t# Fefaee #rer et #1271 fae
g, wfwy ar zfe= T F gmardy
atr fper enar g A ag T fgama
#1 Taq & fag s W AMT 2
FmeE ¥ [w A wr frew 40, sowE
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el FX IE,
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SHRI M. ANANDAM Mr. Deputy
Chairman, as you have cautioned me to be very
brief, I shall try to be so.

Let me at the outset mention about Mr.
Kalyau Roy's statement about the Naxa
lites. What does he want us to do? Does
he want us to hug these Naxalites and
garland them for all they have been doing
for this country ? It is not for us to drive
them underground. Most of them have
been already underground, and if 1 refer
to the situation i n Andhra Pradesh, 1
shotld sav that oar Chief Minister and our
Hiae Minister have been behaving in
av: inner while dealing

.. Nixi'ite;. M/ complaint is t'li;
chat wi:n they should have been di''t w"h
mercilessly and ruthlessly, our Cvef Minister
and Home Minister have been very careful in
dealing with them, and in spite of that you h3ve
seen the way in which these Naxalites have
been behaving in districts like Srikakulam,
West

[RAJYA SABHA]

Ministry rf Home Affairs 224
Godavari, Cuddappah and Krislina, [
would add one more instance to what Dr-
Mahavir said and Lint is the recent in
cident in Prodatur near Krislina where
a person had been murdered and all
his property had Eed. He is just

an agriculturist. Nearly Rs. 50,000 in cash had
been looted and Rs. 50,000 worth of jewellery
was also taken away. That is how these
Naxalites have been behaving, and 1 am sure

. chat the Centre will definitely realise that this

problem is a continuing problem. It is violent
action that is going on in our State. It is a
continuing violence and it is not possible for the
State Government alone to take stock of the
situation and bring it under control. It is
necessary that the Centre should reinforce their
own regiments, both Reserve Police and also the
military, to tackle the situation and bring it
under control. I would stop here so far as the law
and order situation is concerned.

Sir, a great deal has been said about the
privileges enjoyed by the Indian Civil
Service. With considerable hesitation and
discretion the Home Minister had agreed to
supportthe private Bill moved by Mr.Madhu
Limaye. We know what a great debacle
it was when it wis defeated in the Lok
Sabha. Sir, I want to know whether it is
only the Indian Civil Service that is a
problem for us or whether the Indian
Administrative Service is also enjoi ng
similar privileges 1, the present set-up.
I mu't say that we should not attempt on

+ any piecemeal basis to tackle this question.

We know that the Administrative Reforms
Commission in their report presented in

" February 1969 have said that the present

Civil Service is outmoded and does not
suit the present circumstances where the
Government is fast developing and has
taken upon itself a number of technical and
scientific activities. If ome goes deeper into
this problem, I might say that the difference
between the Indian Civil Service and the

Indian  Administrative “Service is only
one of degree and not of kind. An ICS
gets a salary of Rs. 4000, whereas
an IAS g. Rs. 2500. I might

mention that if an ICS gets a pension of Rs.
1000, an IAS gets a pension of Rs. 650. B it is it
not true to say that any ICS officer could be
appointed to any position, whether it is as
general manager of a steel mill or as manager of
a penicillin factory or manager of Coal
Corporation Or a housing factory or as
Commissioner of a municipal corporation or
even a* director of an academic body tike the
Indian Institute of Public Administration?
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How do you exp ct that just because an IAS
officer has pa se 1 certain examinations he is
capable en >ugh to hold each one of these
posts? Is he so omnicient as to fit in in all these
p osts? It is necessary for us to consider this p
ricular aspect before we think in terms of
curtailing the privileges of the IGS.

I would only lake one or two points more.
We have s en the results of the IAS
examinations in the last few years. lam sorry to
say that n all these examination* there are only
ve y limited or a negligible number of South
Indians who have come through. And yi u
know that with the establishment oi the
linguistic States there is the ncce sity for
officers who are appointed in a articular State
to get involved in its ai ministration. And
unless there is a stake in he State, it is not
possible for them to give their personal
affection or personal inter st in the matter of ad-
ministration. Ar 1 we cannot imagine a person
from Nor h India, say, from Punjab going to
Kerala i nd trying to help in the administration
of Kerala.

SHRI K. CHANDRASEKHARAN : For
your inform tion, I might say that a Punjabi
Office , a young man, is doing very well in
Kera a n the IAS.

SHRI M. AN YNDAM There is an
exception to eve y rule. I take it as an exception.
But w la I want to say is that it is necessary tc
have a certain type of quota so far as t e regions
are concerned. And I would su ;g(-st that in the
matter of appointment > the IAS, every region
must be adequate y represented in the total
appointments m: de in a particular year. This, I
understai d, has been urged by our Chief
Ministers I me of the conferences in the
National I evelopment Council. If the Centre
belie es that there should be adequate represe
tation to all the regions in the IAS, it mi t ake
into consideration the needs of eacr States and
see that the appointments to he IAS are tmade
on a regional basis by raving a certain quota for
each State. II it is a question of having a Central
Servio , I have no objection to having a sep:
"ate examination only for the Central S :rvice. If
it is a question of having integra ion of services,
it may be possible that we isk all the State
Officers to come to the ( entre for the purpose
of training in admi isiration.

MR. DEPUT' CHAIRMAN
Goray. Ten mini es.

Mr.

SHRI N. G. ( TORAY (Mabharashtra) : Mr.
Deputy Ch? rman, Sir, today we are
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discussing the Report of the Home Ministry
which, in my opinion, is one of key Ministries
in our administration. While discussing this
particular Ministry, many people have spoken
about the Naxalite activities and I think it was
but proper because the Naxalite activity
constitutes one of the main challenges to
democracy in India. I would not have dealt with
this question had the speakers who preceded me
not committed the blunder of either running
down the Naxalites without understanding their
role or praising them for being brilliant young
people. Sir, neither of these descriptions will be
able to give us a correct perspective of their
activities. So far as I have tried to understand
them, they are a band of people, an army of
workers, who have a clear-cut ideology. To me,
it does not matter whether they are brilliant or
otherwise because there are brilliant people in
every party. What matters is whether they are
ready to abid by the democratic rules of our
country. Sir, I would like to point out to you
that they are not ready to accept any of the
democratic ways which we cherish. Their
guidance is from this red book, Mao's Thoughts.
When I went to Bengal and Bihar, I found that
this book has become almost the Bhagwat Gita
of every Naxalite. He carries it in his pocket.

SHRI A. D. MANI : It looks like a Bible.

SHRI N. G. GOREY : It is printed like that
and it is meant to be a Bible so far as the
Naxalites are concerned.

Then, Sir, you will find that they are
bringing out a monthly and I suppose that
India is the only country in the world, where
taking advantage of our democratic traditions
and our democratic form of Government, all
sorts of ideologies are being preached-
Yesterday, I was surprised to find that some
people expressed their grief and anger that
Gandhiji's portrait was dishonoured. I am not
at all surprised. Sir, if you read the November
issue of 'Liberation', you will find what Charu
Mazumdar who is their  ideologue, has
said—

"The Indian bourgeoisie....helped by the
imperialists they posed themselves as the
natural leaders of the masses."

He is talking of the pre-lhdependence days.
Then he says—

"Such trash-Please remember the words 'such-
trash' "Such trash as 'Gandhi-ism, passive
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resistance, ahijrtsa and charkha are the
ideology of India's comprador bourgeoisie
and serve only the imperialists.”

This is the picture that we have of Gandhiji
and his leadership.

Sir, we must be very frank in admitting that
whatever these people are doing, they are
stating it categorically and leaving no doubt
about it whatsoever. In the same article, Charu
Mazumdar has admitted that—

"Guerrilla warfare is and will remain the
basic form of struggle for the entire period
of the democratic revolution." He has stated
that very categorically.

And then he goes on to say that—

"We (the Naxalites) are a detachment of
that international army."

It is an international army; the leader is Mao
Tse-tung and of that international army, the
Naxalites in India are only a detachment.
Naturally, he ends by saying that—

"Victory certainly belongs to us because
China's Chairman is our Chairman and
China's path is our path".

SHRI MAHAVIR TYAGI : Where is it
printed ?

SHRI N. G. GOREY : It is printed in India.
It is distributed openly. It is available
everywhere. If people like my friends who are
sitting here and those who spoke yesterday,
people like Mr. Triloki Singh, do not
understand these things and do not read these
things, the fault is not that of the Naxalites. |
would like to tell Mr. Kalyan Roy and also my
friend, Mr. Bhupesh Gupta, that whatever soft
words you use, they are not going to influence
them- They have called you reactionaries, they
have called you revisionists. Here they have
called the Soviet Union as the first imperialist
in the world. This is what they have said and
this is their ideology. These are their basic
tenets, and however much we may say that
they are brilliant people, that they are self-
sacrificing people, they are militant people,
these words are not going to win them over to
us. It is an army and they have said so that this
is a war which will have to be fought to the
finish and here they are not asking for any
quarters and none should be xpected from
them.
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Therefore, Sir, when the Home Minister is
dealing with this and I was told that the
Home Minister is thinking of some measures.
I would only say that half measures will not
do. We only say that politically this
challenge will have to be met, that the
Naxalites are posing only a political
challenge. All these killings this arson, this
looting, are these a political action? They are
not a political action. They do not want to
subscribe to our democratic way of life. Not
only they do not want to subscribe to it but
they challenge it, they ridicule it and they
want to finish it off and destroy it. Therefore,
let us be very clear in our minds whether we
want to deal with the Naxalites for what they
are or whether we think that some sort of half
measures will be able to win them over to
our side or that some other measures will
have to be taken-

Sir, I will only refer to the speech of the
Revenue Minister of Assam- He has pointed
out that the entire area from Calcutta to
Darjeeling and then to Assam including
Manipuri, the Naga Hills, the Mizo Hills is
their field of operation and they have said so
openly. Mr. Chaudhary, the Revenue
Minister of Assam, has pointed this out.

{Interruption by Shri JShupesh Gupta)

SHRI N. G. GOREY : We have heard
that. Mr. Bhupesh Gupta doubts everybody
except himself. I do not know whether he
is sure about himself.

SHRI BHUPESH GUPTA : Mr. Gorey,
you are asking the Home Minister to support
repression in West Bengal.

SHRI N. G. GOREY : I am not asking
him to support repression. I am asking him
to deal with the situation.

SHRI BHUPESH GUPTA : He cannot
deal with it .

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, do not interrupt him.

SHRI N. G. GOREY ; Therefore, Sir, I
want this House to understand clearly what
the Naxalites are and what they mean to do
and how they intend to  destroy this
democratic fabric.

Having said about the Naxalites, I
would like to take up the issue of adminis-
tration.  Sir, we have said many times | taht
the situation in the country will
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have to be resolv :d politically, economically,
and sociall . Who are the people who will
deal wit i this situation ? When I think of the
so ut.on, I cannot neglect the role that is p ayed
by the I.C.S. and the L.A.S. officer. Sir, I
would like to point out that a good deal of
sympathy is being express 1 for them,
that they have been patr >tic, they have
been efficient and all hat. But let us try to
understand that hi; service was created by the
British 1'< : i particular purpose. I am not
deer ing them. I am not under-valuing
wh it they have done. Butthe basic purpo: e
in creating this sort of service was, ;; t
was called by the British the 'Stee Frame'
to rule this country irrespect -e of the wishes
of the people. Now, Sit, having won our
independence, havlg set new social and
economic goals ft  ourselves the question
for us is whether this service will be  of use
to us. Whet .er we can scrap these services and
crea ¢ a new service in their place. My subn
ssion is that we shall have to revise ¢ jr

opinion about this particular service and
we shall have to give equal cred> ace,
equal  opportunity to people who re

coming from other services. Today in the
press 1 found that the Prime Minister has
written a letter to the giri  Miss Majumdar,
who stood first in t ie LA.S.
examination. I have nothing against that.
It was very good and kii d of her to have
written that letter. But n that letter she men-
tions that this is the topmost service the
topmost insti iment in the hands  of our
Government t iday given to the people. Sir, let
us try t  understand the whole thing. What
abc-.it technologists, the scientists and othei
people who are doing their best of si rve
India ? Therefore, I would like to joint out,
Sir, let us not commit the mi: ake of again
thinking in terms of the o 1 British raj,
recognising only one partici lar service as
the topmost, most imp >rtant service. In
the changed context the whole picture must
change. The hi best positions must go to
other services also. But I find everywhere, in
every department the topmost positions are
he d either by the I.C.S. or the I.LA.S. o
icers. Only a few exceptions will bi
there where they are drawn from ot: er
services also. That practice must ;o.

The last point chat I would like to deal
with is about the privy purses. Sir, so many
things have been said about the Princes, th t
they were patriotic, they helped us o stabilise
this Government, etc., etc. Even
admitting that
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they did certain good things at that time does it
mean that the privileges that they have been
enjoying for the last 22 years should continue
indefinitely? After all, if you go to the root of
the problem, the root of the matter, how is it
that they continued as Princes? If you go in to
the history you will find that they were the
defectors of those times. They betrayed their
masteis, the Marathai Confederacy or the
Moghul Empire or the Sikh Empire, and they
betrayed and joined hands with the British.
Even during the 1857 struggle, you will find
that in the decisive battle which was fought at
Gwalior the Prince of Gwalior refused to side
with the Rani of Jhansi Rani Laxmibai, and it is
because of this that these people, the Maharaja
of Indore, the Maharaja of Baroda, the
Maharaja of Gwalior, the Nizam and all that,
that these people have been enjoying the fruits
of their betrayal for the last 150 years. Is this
not enough? I think it is more than enough.
And, therefore, those of us who are pleading
that there is a contract be'ween our Government
and the Princes and it mist be maintained
indefinately, to them I would say: What about
the contract between the common people and
the Government? Did you not promise to them,
the common people that you will give them
food, you will give them shelter, you will give
them education ? Has that contract been carried
out? It has not been carried out. Then, why do
you talk incessantly about this one contract
which ought to be scrapped, 1 am
surprised.

SHRI BHUPESH GUPTA : Mr. Bhanu
Prakash Singh is the highest beneficiary .

MR. DEPUTY CHAIRMAN :
not interrupt.

Please do

{Time bell rings.)

SHRI N. G. GOREY : I am concluding.
Therefore, I would request the Home
Minister that having promised the people that
privy purses will be ended, having made a
solemn as surance here in this House on this
floor when my friend, Mr. Banka  Behary
Das, had moved that Resolution, now let
them not go Dback on their word. I am
giving this warning because I find that there is
some chance of back-sliding and, therefore, the
Home Ministry should see to it that the
promise, the assurance given here would be res-
pected and there will be no back-slid ng
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Tlaed go digem (fagiz) @ s
fedt Jwwda aes, agy R F g
wH a1 At w1 A fzan, wwfhg
# urrwr afFAT ST FIAT ATEATE
adfr g fafaedt & fawfedr & azg @t
W & &t It faafad § aga @ a9
aré &1 & g0 "vgar fF g aww ey
F A T T, dfEw &1 N aE
gt wfd T gEwa F FEAT 1A
£

qget a1q Ag & 7 w@r 9% &1 o
ATET FT ATEAF 2, Tal aF AFqAqqqt
Fr gfefadsr &1 aieaw &, &1 & 39
T F1 q7 o g f S e Az
F1 ufeqr & st arfeamt 4= 2, 3z
are Wt qlrawg ¥ oA 4 ofe
frfr & qiwz 31 g ofon @ @
afes dma & aF7 w7 wIiw TS Hf
qifedi &1 ol g, =i oW A A
ofefrfir gl @y W ar Wy
fomavg & afadt a0 # ama oM
FI g & 19T, S A H A qoF
F1 grea 1T &1 IF STHA A AT W@
9% g% TAT Gl FT AT 1A g HR
gt gmAr gEwa & AT A g1 E, o
ww oI A ograw g1 s vy

(Interruptions)

qwH Tg ™ W@g frwm g
T g A s few g frfes am
¥ fagrz § oA ARz @Ar§ Wy
gre fam atg A Td Y TEAAHE FY
grgw frar s

St Siteta® QA . FIEATHT F AT H
Wl 3w Fa&r |

Y,

] Hindi transliteration.
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|t go wWigewE ;A EE AL

gt fom FEITIA AU w7 @A fE
arSr 5w wAadz wr g AT fEwd
feg avg ¥ @l ATFTE A1 Sl A
frorn s A fEwave & gady ard
E I o B K R S A
AT FEAT AATE AT | T AT & AeATAY
g g 1 A el frw & oare#
famrr @@ 2 WTw & dT snET T
wor ¥ g wegw ag vl g T 9
faFae &1

Discussion on working of

wfy sfewr gt o ST aEd §9
AT ot AR o AR I A qIE
w1 AgT A AW go AT FT G
qTY WETHT €, W ASCA AT AHILF
T T FL |

AH To WEWT ¢ HT AT E AT
aE A TH avg & 6 AN 2
arfed @it @ 59 A &1 Al a9
A1q Ffeq | ar § g Fear Jgarg
AT FW AT &F F AAQ @ Al AT ATTH
fagmic 7@ TIAE WX TEN H ;e
& ag ofr amy wrwA fawre
T WA £ | AT FWiR
am AT A gEw d T
Fwr # dm @1 @ E | W T A
FT AAAL FT R 91, AMA H AW ATHT
G FIZ FC T A T AT T T ATHIA
3 o, gfe gt @@ A% & AT qET
W qm o F ) &Y e arde & e
fpre F7 FTA4T 2 YET 47, AY ;A
#TE T OF WIEA A0 AT HIAT AFT
g fzu, #4 qfeaw &1 w21 7 owe do
g, @g W ' fa = on Wi e, %
Frar grre <fEd, AEF AT W M, aww
F1 STEUAT | THET [ AT AT FI 47
a@ &, oF mI AT § T AT,
T AT I1EAT GEAT ¥ AT , a1 uF
Frawy oY dzT gAT @1, GAEr qE oA

6P M.
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g [t & 1 gwawd e gre oA

a1 T areE & a1 @Y 2 fre st aar
FIA KT T GELT Y, 0 TAAT AT
4% gud T MAAT FT HE AT AT
q1, 399 FFT AET AET IH 97 A
HE[ @1 AT 9T, IAF] G99 GV F A
FOTEAT | A AT GFT HTE FT graA
g1 g A Uz MET FT AW AN @
T gaaer 337 A ¢ fr fewase
FEw T HL

FIEATHT AV AT F TGN AIEATE |
wH AT AT FEA £ AT FAgET
TAAHZ I FT FEA @, AT qATI0
AT ST IS 22 AT W OHEEWIET #1
gEde F@ & fAr g ey far ?
e TEMUE & AW G fower § wedg
aqrs Sy @, AvEd TN & Ay
e 7 dfifer g il & s
Fdt 78 waar frar fe sg = s
a9 Enft, 3@l 97 fRrdaraAr swE
g1, a8t & awaT &1 foamm sy ?
qITH AT GAAT  Agl fFAT ar ey
Ffow A sawt AT Gwar §
1964 7 gWIT THIF F AT ZAT ) TR
FdTo &0 Ao 7 T F qAAATNT FT
Fgh G A AT g H g w A
a7 AT4 T ATAA HEA AT FEAS &y
ERC IR ) ST I C S LA
fiufare @Ea | @ At am
Fag, waaaE ¥ wiEma 1 a=e
fraa Fag | gfu s gt e
IS TG AT AT TR §, AagA-
fosw AT ad FCGE §, WIEAES &
SEFUT FT AT FLIE £, a1 I Aer
qrH gewm Afae, a@ A g
wa dtfew (Infemph‘om) it S,
ATOFT  EEw odEr ami @ owE @)
q a9 FEAT ARATE & T geaw
g H% fafer 997 s &
a1 agl & WAl A7 aad A A g,
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WTE AT AT HEAAAl 7 dte o wte
& Fgvaa ar 5 7 graTen S 54,
ey o & T & o7Em A s
JFT arIv, Tm Wr o, dfEw S
gr owr fex & iﬂ’oaﬁnmﬁiﬁ
g% g gawmST w1 AT agE awe
ﬂﬁ'ﬁ:, fo e @0 ATER €7 7%
wq, wfees § waa T wAA E, A9 avaT
st fen o £ 1 o7 9 vefasz 9
Bragsar, @ Fgmaw Yo fo Ao
g wEr wih e s
wgnr g fw fom v @ axdz %%
ARAAEL A g A §—'wg anAr
i.*_ % 9r @A am & fEn,
aEAr gz WW, I I TE AW
& fao (Time (Al rings) e} wAar g
AW W@, A= R FY @ A
feqr w1 e FEEETT " BT AT

fo dfre Yo TTEE wAAA Y gAT, |

WIWT g1 ArT g gred @

a wfega 9 fewraa sTr &
q@ HTAE | o FEAT qRARELD @
T & gfewAl A oW ogEa
AT A OUF gOuA w4 angw
T fomT i ? WITE T RS AT
Far gfesw & ovw ww # ¢ ewoard
gt W W vaitw ¥ osEET adr
FO | Af5T UFT@ TW TAH FEA AR
g fo ard wgedve sr—angwr  aafean
g8 ff @—F1  FEH {AAEl T
T W Aad, gam & =t g
swaarT E, 9t fegsll & snEn awmR
P A wWETART © AW |E FFAT TEAT
g, w7 difwe | T Avag Fga é e
gt e ot m%?ﬁﬁgwm
¢ o waaitog & fRadr g@d s
s, w7 sgid fr sfems @
ga 2t un w@ng f& sawfag 9
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fresft @ i\ A@aT & wgeAi #
fegsfl =1 uw wwm @y W@ war
SAfFT 90 F s qEeAT A1 gwr A
HATGT YT, HEEHAT F AFA F XA
TR FT Yar ardl q§) F s e
5% AT UWM AR 40, OfEd qud
a1 8Te wif wgrErT ¥ @A AT
etz o ff'zr q 3AF7 QiNq uenT wRar
F19E § oW 9U-aW w% qEAHTT
Y v T ?r‘tqmarr?_l 26
HANTA YN F Wy wE ) waw Al
AR AW & W< A1 F q@7 Tiga’
=ﬁr:f‘aqﬁ‘er% wieaw ? owrd W@ T
ferremn maw o auda @ @
F1 O®T BT st Y o@m AmA A
Taa ) wtww v Yo fegema #
o8 WY dnr & dH gAE AT, IR e
# RITT, S fgeg A1 waewa AWt
q @ | g AEd wue # gfeE A
AT | 21 AT 3% FTHF TR F
At A 97 73 @, gieq § FAwrofmfe
¥t g gATe mgT W wEE A
A% Awar @, §FEd TEm i)
TE REA B T FT feewr
vt  mfw g a Wam, fgg @it
waAwR ¥ TaT ¥7 aw) qm g
T AT o 0 teghma Ger @Y
g, ot wifiow T oaTe S @ 2

ZHIT AU ¥ W A5 q%EL § |
d ATET WEEYT W AwA T E,
@ TH AFEl 4T A9w faear 1 am§-
Fral % awrdy  20-25 AT &6,
Fiew Azl @Ei wrawd) § ) andiRg
¥ #gt ¥ uRe To UWo ¥ AW F 217
w1 3eer e R A § feg T
wEANTA TR S AT FT FE @i
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SHRI A. D. MANI : Mr. Deputy Chairman,
the House is having an opportunity for the first
time oi' discussing the report of the Ministry of
Home Affaiis which I may call, the backbone
Mmistiy of the Government. We are discussing
this report in an atmosphere when we see that
there is a great weakening of the Central
Government and the stability of the country has
been assailed by forces of disorder in West
Bengal and other parts of the country. The
report naturally, does not make any reference to
these disorders because they did not occur
during the year in question. I would make a
remark on the observations made by some
Members here that there should be a re-
thinking of the Centre-State relations. While 1
agree that there is considerable scope for
revising the Centre-State relations in order to
have more financial powers for the State Go-
vernments, I would like, in the course of the
review, the hands of the Central Government to
be strengthened in maintaining law and order
and maintaining the integrity of the country. I
hope that whatever might be the complexion of
the State Governments, they would all agree to
make this sacrifice in favour of the Central
Government, namely, giving a little more
power to maintain law and order in this
country. The Centre should make a sacrifice in
financial affairs but not as far as law and order
is concerned. Yesterday there was a question
about the working of the CBI and I was very
glad to hear from th » Home Minister that
he was thinking
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of giving it a staulory basis. He also
made an astonisl mj revelation that as
far as the CBI i icd, even he cannot
give orders and / i .loes not know how Uiey
function. T tat wis not a satisfactory state of
affairs. The political forces or politica
apparatus must have some control.

SHRI Y. B. CHAVAN :Do not
misrepresent what [ said. You are free to
make any observ tion. I said that the
CB.I- are « aider the adminis-
trative control ( he Home Ministry
but as far as investigations are concerned,
they are certain ' independent of the
Home Ministi j J is wrong about it?

SHRI A. D. 11ANT I accept the
modification that as far as investigation is
concerned, it is not under their control but
even that is n it ,i satisfactory position because
the CBI cannot sit itself as a superior authority
vis-a-vis the Ministers. I would like, when the
legislation is brought forward, to give powers
to the CBI to work as an independent agency
with powers to work i i The States under cer-
tain conditions. I should be laid down that even
as far s the Central Ministers are concerned,
hey would have the power of investigation
subject to the Prime Minister jeng informed of
the matter. The Pi me Minister must be
accepted as the Head oF the Central
Government. W cannot agree to give the CBI
the san ; position that the FBI has in the US.
Tiiat is the first point I would make

I would go on to the Naxalite acitivity to
which referei.ee has been made by many
Members and on which a very feeling speech 1
as been made by my friend, Shri Kalyan Roy. I
quite appreciate that we c.nnot face the
Naxalite activity only w th repressive
measures. We have to tack e he economic
problem but in this conn ction I would draw the
attention of the Home Minister to the fact that
the wa / in which the problem is being tackled i
i Bengal does not inspire confidence. There is a
lot of difference between 'C and ' 0'—between
Mr. Chavan and Mr. Dhaw.m. I quite agree that
Mr. Chavan m.y not go to the Patel Chowk and
conduct an investigation but what the Bengal
Governor is doing is to conduct on-the-spot
investigations into the crimes This is not the
work for a Governor, least of all the Bengal
Governor. I hpe guidelines would be
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set out for the Governors of the various States
and they should be told not to interfere with the
work of the police which should be left to the
Police authorities and that, just as Mr. Chavan
himself has kept aloof from the police investi-
gation here, the Governor of Bengal must
allow the police investigation to take its normal

course and the Governor should not go and
direct the police investigation himself.

I would make one final observation on the
IAS to which reference has been made by Mr.
Anandan. I am not in favour of any special
privilege for the IAS but in view of the
conditions prevailing in the country, I feel that
there is a just case for raising the age of
retirement of the IAS to 60. If we look at the
report, there is reference to the fact that a large
number of first class candidates are not
appearing in the IAS examination and very few
are appearing. There has been a fall in the
quality of the TAS officers who are now being
recruited. If the IAS is to attract the cream of
talent in this country, the age o/ lelirement
should be raised to 60 which is the age of
retirement in the Home Civil Service in
England and I hope the-Home Minister would
give consideration to the question of raising the
age of retirement for the IAS.

SHRI PRANAB KUMAR MUKHERJEE
(West Bengal) : I offer you my thanks for
calling me at least at the fag end of the debate
and when we are discussing the performance of
the Home ministry, we are talking of violance
in the entire area of the country which is
surcharged with violence. Even the Home
Ministry in its report has admitted that the trend
towards the growth of tension continues and
the Ministry took such and such measures to
tackle the problem. When we are discussing the
performance of the Home Ministry, we have to
see the crime position in the country and the
comparative study for the last five years from
1962 to 1967 where we find murder has
increased by 13-5%, kidnapping by 8-1%,
dacoity by 26-3%, robbery by 27-4%, riot by
34-7% and the total cognizable crime by 21-2%
in the last 5 years, from 1962 to 1967. So far as
the communal riots are concerned, it has been
admitted in the Report that in ig68s 346
communal riots took place in different parts of
the country. And even in 1969, when we were
celebrating the birth centenary of Mahatma
Gandhi
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who, throughout his life, advoctaed communal
harmony and peace, even in that year we could
not check communal riots, and they increased
from 346 in 1968 to 519 last year.  Sir, we
must go into the depth of the causes of this
violence. On the floor of this Home we have

talked much about the Naxalites. Some
of us have tried to eulogise them. Some
of us have tried to villify them.  Apart from

the Naxalites, who are a group of young men
however misguided they may be, take the
case of mature politicians, who talk of
violence, who preach violence and who
strongly advocate the cause of violence. And
those persons are occupying responsible
positions in society and even in
administration. I know of one of the
Ministers of the United Front Government in
West Bengal who did not hesitate to say that
he was proud of the gruesome murders
committed in some places of the State. Ifa
responsible man, who holds a very high
position in the administration can open!)'
advocate brutal murders, then, Sir, there is
nothing to check violence. It has been
admitted by my various friends on this side
and belonging to the other side that the problem
of the Naxalites will have to be tackled both
from the political point of view and from the
administrative point of view-  Yesterday on
the Galling Attention motion the Minister
of State for Home Affairs was reolying that
they cannot ignore the political aspect of the
problem.  In this context, Sir, I like to point
out about the problem of Naxalites in West
Bengal. And some of us may remember that
on the very' floor of this House in the first week
of March when replying to supplementary
questions the Union Home Minister was
saying that they were aware of the
existence of a number of training centres
for guerilla warfare in the Naxalite-affected
areas of West Bengal. Thereafter, suppose
the very Home Secretary, Mr. S. B. Roy,
came forward with a statement sarcastically and
in the most indignant manner denying  the
existence of the training centres for guerilla
warfare in West Bengal, may 1 ask the
Union Home Minister how he can-expect
that with the help of that Home Secretary, who
still occupies the position of Home Secretary,
he will be able to tackle the problem of
Naxalites with the administrative machinery
and with the police  machinery? May I
ask him whether this man, who dares to
ignore the information given by the Union
Home Minister on the floor of
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he House, will come to the help of tackling the
problem of Naxalites? In this connection, Sir,
I must talk of the role of civil servnats in a
parliamentary set-up. We all know that in

a parliamentary democracy civil servants
have a very important role to play and
that they should be committed to the

principles professed and translated into
action by the Ministers. And it is expected
that the civil servants should not indulge in
party politics. But recently the trend has
developed in certain parts of the country that
civil servants, the ICS and IAS officers,
District Magistrates' and Superintendents of
Police, are indulging in politics and political
activities. Keeping an eye on the political
parties who may come to power after the
elections they try to serve their interests, and in
this way they directly or indirectly involve
themselves and create a large number of
complications-May 1 ask the Union Home
Minister to take serious note of these points
and create a healthy precedent so that at least
the civil servants may be kept out of the day to
day politics and partisan politics and they
remain outside the influence of the partisan
interests of particular parties. In  this
connection, Sir, I must ask the Union Home
Minister to take note of certain officers of
West Bengal. There are allegations against
them in the press and certain Members of
Parliament have lodged complaints against
them. And those  officers particularly
against whom complaints have been made by
Members of Parliament that they are leaning
to particular political paities, they should be
tasen to task and serious action should be taken
against them. Particularly one officer has
been mentioned on the floor of this House by
my friend, Mr. Kalyan Roy. I like to
mention two or three other members. One
is Mr. Murshed, who is a Joint Secretary in
the Home Department, and who served the
interests of the Marxist Communist Party in
West Bengal.  Another officer is Mr. S. B.
Roy, Home Secretary of West Bengal Go-
vernment, who also identified himself
with the interests of the Marxist Communist
Party in West Bengal.  So is the case with Mr.
Kalyan  Ghakravarti and Mr. Arun
Mukherjee. | These two officers belong to
the Indian Police Service and botli of them
occupy very high positions in the Calcutta
police. We want that under no circumstances
police personnel and administrative
personnel should be brought into politics.

Now, Sir, coming to the problem of the
Naxalites, 1 entirely agree that it
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cannot be solved n ;nly from the adminis-¢
point of view- The Naxalite problem can
be s. Ived politically, and if adequate scope of
employment be given to the Naxalite you As and
if rapid agrarian reforms be brough 9 >out in
West Bengal, I think the probl m of Nakalites can
be tackled more easily than in any other
way. At the sat.e time, Sir, we must take
note of the act that it is not only the Naxalites
who are preaching violence. Those among ther
who are brave enough, they are preac! ng
violence  publicly. But there are cer ain para-
military orga-nisitions patronis 1 by political
parties such as the RSS  Lachit Sena and Shiv
Sena. The Union Home Minister should take
note of all  lose organisations.  Sir, our living
in the India of today has a comparison, has
a similarity with the last days of the
Mughal empire when the different pars of the
country tried to get autonomy tried to overrule
Delhi, tried to overrule Central administration.
We are entering into that phase. So, each
and even political party, now-a-days, they
an  thinking that without its own volunteer
corps and armed volunteer corps they c¢ nnot
protect themselves. And actually, f i; gs are
happening in different parts < f the country
and elsewhere. We cannot hold meetings
if we do not post our volunteers with lathis and
other dead y weapons. Otherwise, other
political p. rtes will come and they will  break
our meeting. This 1is the condition of ou
democratic machinery. This is the cond tion of
our state and the Union Home Mi lister must take
a serious note  of it.

Another point I like to point out is regarding
the crime situation. I must tell that it has
increased to a very great extent as the figi e; I
have already placed before the Hoi' :e show.
And I would ask the Home Minister to tackle
this problem so tha at least law and order is
maintained. Vn 1 botli politically and socio-
econornica) y this problem may be tackled. The
Home Minister should take note of all t
lese things.

SHRI AKBA 1 ALI KHAN (Andhra
Pradesh) : Sir, t welcome the move that the
specific M nitry's functioning and policies are
bein : aiscussed in this House. I am sure ii v ill
benefit this House as well as it will benefit the
public, because it will have bought before the
public many delicate questions.

Sir, I would confine
the problem

myself only to
>f Teleugana. Before 1
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say anything about that I would say that the
general trend in the country, whether it is among
students or whether it is among communities, is
to organise things through violence and get

their point through violent activities. And
that is a very dangerous trend, and
without  going into the details I would appeal

to the Home Minister and to the Government
of India, and [ am sure, Sir, you will all
agree with one mind that we must say that
this trend not only to commit violence but in
an organised way should be met effectively.
Now, Sir, if my freind, Mr. Faju, would not
have been in  hospital, because he isa
Member of this House and he represents
Telengana more correctly than 1 do, I
would not have requested you to give me some
time regarding” this matter. We  have
discussed many a time, we have discussed with
the Home Minister, with the Prime Minister,
this Telengana question but now the point to
which I would like to draw the attention of
the hon. Home Minister is this. Six
months back in the consultative Committee
we came to a unanimous decision—all the
parties agreed to it—that there should be a
conference of all the leaders of Telengana and
Andhra and some solution should be sorted out, I
know afterwards we discussed again and
we  thought that  without calling this
conference we could come to some solution
but as itis, it is now evident that we could
not come to any conclusion which would be
effective or which would help the situation there.
Let us understand very clearly that it is a
crisis of confidence between the Telengana
people and the Andhra people, let us not try to
whitewash that. At the same time I am
one of those, realising the difficulties that are
there, who would not have a separate
Telengana. I feel even in the interests of the
Telengana people themselves a  separate
Telengana State is not the  solution. At the
same time I also realise that it will create
difficulties for the Government of India, for
the Home Ministry, for evervbody. Let us
sit  together, representatives of the
Andhra region, representatives ~ of the
Telengana region, under the chairmanship
of the Home  Minister or the Prime
Minister and try to discuss all the aspects and
thrash out this matter.  You know t,0 of our
colleagues in Parliament, one belonging to
our party and the other belonging to the
Congress (Opposition) have offered satyagraha
and courted arrest, they are Mr. Rameswara
Rao and Mr. Surendra Reddy. The ex-Steel
Minister of the
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[Shri Akbar Ali KhanJ Government of
India, Dr. Ghenna Reddy, offered salyagraha
and he has been arretted. Mr. Ramachandra
Reddy who was the Revenue Minister offered
satyagraha and he has been arrested. So let us
understand that things'arc not so quiet as
sometimes [ feel the Government of India
thinks it is. It is not so, we have to take up this
problem, we are not to close our eyes to it.
(Interruption) This problem started with the
services but there are other problems also and
I am not going into them now because there is
no time and I must see that we close this
debate soon. What 1 feel is this. That un-
animous Resolution should be taken up, the
leaders should be called here or the Home
Minister should go to Hyderabad, call a
conference, discuss with Mr. Brahma-nanda
Reddy, Mr. Ghenna Reddy and all others. [ am
sure many of the parties do not subscribe to
the idea of a separate Telangana except
probably the Swa-tantra Party. We fully
realise the difficulties of the Government of
India. We do not want to create a precedent
which will create demands in each State, in
Mabharashtra, in Gujarat, in U.P., in Bihar. No,
we donot want that. At the same time you wil'
have to find a solution to this unrest, to this
feeling of no-confidence that has arisen
unfortunately between the people of the
Telangana region and the people of the
Andhra region.

SHRI PREM MANOHAR (Uttar Pradesh)
: How will you check this demand in other
States?

SHRI AKBAR ALI KHAN : We are not
conceding—at least 1 think we are  not—
separate Telangana.

SHRI K. CHANDRASEKHARAN
What is your solution?

SHRI AKBAR ALT KHAN : My
solution is that the powers that have been
given by a recent order, with little additions,
can be made statutory.

SHRI K. CHANDRASEKHARAN : What
are those additions?

SHRI AKBAR ALI KHAN : 1 mean if that
is agreed, those powers at present are !eft to
the discretion of the Chief Minister, the
Regional Committee and the Governor. The
ultimate decision is that of the Governor, and
we all know that in difficult situation; the
Governors are rightly guided by the Chief
Ministers.
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SHRI VENIGALLA SATYANA-
RAYANA (Andhra Pradesh) : You mean the
powers must be given to these three only ?

SHRI AKBAR ALI KHAN : The final
decision rests with the Governor. I say
statutory power should be given to the
Regional Committee. That is to say, within
this ambit they can have a sub-State.
(Interruptions) It is a limited thing. I do not
want even like Meghalaya in Assam. There
must be something done so that you can
satisfy those people—more than one crore of
people—and therefore what I feel is if you do
not take up this matter, as time passes, as
things move, things will become more
difficult and it will create greater problems
infinitely worse than what they are today. In
that spirit in the greater interest of the
integration of India, in the greater interest of
the people of Andhra State and even of the
Telangana people, 1 feci that a dialogue in
this respect is very urgently needed and 1 do
hope as you have always been very helpful in
tackling problems and finding solutions, you
will also try to tackle this problem and find
out some solution which will be in  the
interests of all concerned.

Thank you.

SHRI Y. B. CHAVAN : Mr. Deputy
Chairman, this debate has really speaking
been a great help to me. I am glad that leaders
from all the political parties have participated
in this discussion, have made some useful
suggestions, some constructive criticism and
some angry observations too. But I take them
in the spirit in which they were offered. Sir I
do not propose to go point by point into all
the matters that were referred to by Members.
I would only take the general points that were
made in their speeches and deal with
them.

The most important point that was made
was about the present law and order situation
in the country, particularly with reference to
communal tension and secondly with
reference to what is now popularly known as
the Naxalite movement. These are, as I have
many times mentioned, she expression of
some of the political, social and economic
tensions that are existing in our country and if
we have to deal with those problems we will
have to see them in their proper perspective.
When I try to explain or when I try to speak
on these problem
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some people fee that the Home Minister is in
the habit < ' giving some facile explanations
but would like to say here that these probl rm
will have to be dealt with in a jnon careful
manner. First of all we will avc to understand
what these problems are.

As far as tb« Naxalite movement is
concerned, two or three different points
of view were e pressed he'e. One was
the point of v :\v of merely describing
th" atrocities tin < nmmitted and naturally
the hfor tit: 'hose activities create.
These is an doul t ;>boutit and I agree with
those Members t ia these atrocities deserve
all condemnation. I do not think anybody
can say otherv se. I quite agree that
these atrocities and these activities of
the Naxalite:; d< pose a very serious threat
to the adminisl at ion, to democracy and
to the general law and order situation
in the country. There is no doubt about
it. The quest on is how do we handle
it. One way is if emphasizing it as purely
a law and orde problem to be dealt with
firmly. I have u< doubt that it will have
to be dealt with irmly. Hon.Mr. Goray said
that T will hav< tc deal with it firmly: I
agree that it \ .ii have to be dealt with
firmly. But is t right that it should be
treated merely as a law and order pro
blem? I won d say that will be an in
complete stater ent. We have to under
stand that this louse is not a forum where
we nicely ma e some brave statements.
T think this H 'tise is expected to go into
the depth of the problem. Naturally,
therefore, when I, on behalf of the Govern
ment, speak al out a general problem in
the country. must put it in a proper
perspective. 'l icrcfore I would say that
this certainly i problem which needs
to be studied * ul considered in the political
context, ii the social and in the economic
conic:' of the countsy, as a whole. I entirely
agree that this has created N Sty serious
difficulties in certain parts < ' the country,
particularly Bengal, some parts of Bihar, some
parts of Andhra and tls ¢ in some areas of
Assam. In Assam als< recently there was quite
a, spurt in the Naxalite activities. Some
Members and particularly the hon. Member,
Mr. Sai yal—T do no' think he is present
here— aid that they had contained the Naxalite
activities in West Bengal. He tried to t k; credit
for two achive-ments of the United Front
Government which was really speaking the
Commu-Marxist Government . * .
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SHRI KALYAN ROY : The Government
was that of the United Front, but the Marxists
had a big portfolio.

SHRI Y. B. CHAVAN : Technically 'Yes',
but I was talking about the content of the
Government.

SHRI PRANAB KUMAR MUKHERIEE :
You are talking about things to come.

SHRI'Y. B. CHAVAN : The other things for
which he took credit was that there was no
communal riot as such during the United Front
administration. I am not prepared to accept the
first point. I may concede the second point but
only partly because I know that there were
some communal riots during the United Front
Government in Bengal. There was quite a
serious one in Jagdalpur, for example. I am
speaking from memory. It was a very bad riot.

SHRI HAYATULLAH ANSARI : Howrah.

SHRI Y. B. CHAVAN Howrah.
Many of you can give illustrations. About
the containment of Naxali'e activities
I am not prepared to accept what the
communist Member said. Those people
who are at the present moment directing
ideologically, organisationally and pro-
grammatically the Naxalite movement,
some of them, were in jail for some of
those activities. The United Front Gov
ernment released them. The prosecu
tions pending against some of them were
withdrawn. How can you say that you
wanted to deal with the problem? Even
if you wanted to de-il with the problem,
is it right to allow these people to go and
start working on their own programmes?
Then, you say that you tried to contain
it. Is it containment or is it appeasement?
I am not prepared to accept the claim of
the UF because the Naxalitrs were given
opportnn! anise themselves. Their
cadres were being built up and they were
allowed to do many other things like that.
Possibly they allowed their own rank and file to
be influenced by them. Whatever is happening
today is really speaking the result of whatever
preparations they made during that period. So, I
am prepared to accept the position that the
United Front Government had contained the
Naxalite activities. I hope tha* those who were
partners in the United Front Government will
also have a second look at this achievement, if
at al! they claim it to be an achievemi
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DR. K. MATHEW KURIEN (Kerala): I
think the hon. Minister is missing the essential
point, namely that the United Front
Government had tried to solve some of the
basic problems which had led to the Naxaiite
activities. For instance, the land problem is
there. What is your present Government doing
about it?

SHRI Y. B. CHAVAN : I am coming to
that. Why do you not have some patience?
Then, what is the distinction or difference
between the Naxaiite way and the democratic
way? Problems are there. The problem of
maldistribution of land is there. The problem of
unemployment is there. Exploitation is there.
We are not denying those things ...

SHRI MAHAVIR TYAGTI : I think it is not
inspired by China.

SHRI Y. B. CHAVAN : ... but what is the
method of solving it? Really speaking the
problems that we are facing in this country are
problems of an under developed country. We
have got all the problems of a country which
was under colonical domination for centuries,
but what is the method by which we want to
solve them? I think this country under the
Constitution has accepted a democratic way of
doing it. I think the country has generally
accepted the socialist way of doing it, through
democratic ids.  This is the way we do it.

DR. K. MATHEW KURIEN : Read the
reports of the Home Ministry . . .

SHRI Y. B. CHAVAN : The methods
employed in solving these problems were
according to me, not democratic methods and,
therefore, it cannot be said that you are trying
io contain the Naxaliies problem. As a matter
of fact I am afraid with the tilings being done,
you were laying down a firm foundation for a
further expansion of Naxaiite activities in
Bengal. Let us be atleast clear in our minds a*
to what we are talking about. I can say that
those people are hone;t who say that this is the
Naxaiite programme and stand by it, but saying
that we are not Naxalites but supporting all the
means and methods that the Naxalites employ
is something very dangerous. If at all we want
to solve the problem, let us understand it
properly. I quite agree with the hon. Member
who said that it would be tactically a dangerous
tiling to allow them to go underground.
Somebody made that point and it is a sensible
one.
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DR. K. MATHEW KURIEN : What about
the Communal war?

SHRI Y. B. CHAVAN : Let us try to
understand it. Ultimately the methods which
were employed in this matter led to certain
clashes amongst the partners "f the  United
Front Government.

AN HON. MEMBER :
Front.

So-called United

SHRI BHUPESH GUPTA : But what is that
method? I think you will at least give credence
to some of the things we say. We have stated
on the floor of the House things on the basis of
certain information and principles. In Andhra
Pradesh and Punjab and especially in Andhra
Pradesh people had been caught on mere
suspicion, shot in police custody and their
bodies thrown in the village field or in the
street. Which method is it? Is it
democracy?

SHRI Y. B. CHAVAN : I am not denying
the use of democratic method but when there
are gangs of people who are going about and
cutting off people's heads and parade them that
way, they have to be dealt with as a law and
order problem.

SHRI BHUPESH GUPTA : Even if I
commit a murder and you arrest me, it is not
the job of the police to shoot me in police
custody.

SHRI Y. B. CHAVAN : Of course, not. 1
entirely agree with you.

SHRI BHUPESH GUPTA : I gave you a
memorandum, but up till now we do not know
what has been done. The only reply we have
got is from Punjab. It is not your Government
and I do not blame you. In Punjab, in Rupar
district a person belonging to our party,
nothing to do with Naxalites, the President of
the Kisan Sabha, was taken into police
custody, shot down and his body was thrown
in the street.

SHRI Y. B. CHAVAN : 1
about your memorandum ——

know

SHRI BHUPESH GUPTA : The Andhra
Pradesh Government, your Government under
Congress rule, is doing it almost every day. In
Srikakulam district, you are arresting people as
Naxalites .".

SHRI Y. B. CHAVAN : As I said earlier,
there are terrible and difficult
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problems and 1 think the Government
there have a very difficult task to handle.
Of course you have given rne a memoran
dum which I have forwarded to the Andhra
Government. I LED sure they will look
into it (Inte ruj/tions)

PSHRI BHUP3SH GUPTA Mr. Home
Minister, I do not want to interrupt you. As
Home Vlinister, from his point of view he was
g ving certain suggestions about democrat!.:
methods and so on, but he is after all t ie Union
Home Minister. When it has be' n pointed out
how the law enforcement mrhority was
committing simple crime, d w night murders,
what happens then? Will the Government of]
India move in tlie matter?

SHRI Y. B. CHAVAN : The point is this.
Suppose the law and order authorities are
trying to go and investigate matters and ar esi
some people, some gangs come and at:ack
them. Are they not supposed ti protect
themselves?

SHRI BHU1 ESH GUPTA : I beS of you,
Mr. Ch: van, you will credit me with that much
ifelligence. 1 am talking of people being
arrested, taken into police custdoy. There was
no question of any encounter. The * were
beaten to death or shot dead, h'-ir bodies
thrown out and an alibi wa c eated or a false
story was put out ti it they have been shot down
in an en ;ounter. . .

SHRI M. / NANDAM : I repudiate your
statement.

SHRI Y. B. OHAVAN : I understand your
point, but these are matters of fact

SHRI BHU ESH GUPTA : If the General
Secret r> of the Communist Party of India
makes such charges by going there on the spot,
if Members of Parliament and At mbers of
State Assemblies go there ..

MR. DEPU Y CHAIRMAN : Why are you
repeating it?

SHRI BHUPESH GUPTA Whenever
voting comes, your people come and discuss it,
but is > uch matters you do not come. Now,
Si -, this is very serious .

SHRI Y. ¥ CHAVAN : Your point is very
‘lear.
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SHRI BHUPESH GUPTA : Why do you not
allow me to speak? I am saying that it is veiy
serious. We are a responsible political party.
We have got certain serious charges and at the
highest level of the party we have taken it up
with you and the Andhra Pradesh Chief
Minister, but up till now not only have we not
got any satisfaction from you, but on the
contratry such shootings are taking place. |
have given you the example of the Rupar case.

MR. DEPUTY CHAIRMAN : Why do you
repeat it?

SHRI BHUPESH GUPTA : Now you are
telling us to keep quiet. I have great regaid for
Mr. Chavan, but here it is not a question of
personal regard. It is a question of a public
issue. Whenever it suits them, the Central
Government will listen to us. Whenever it does
not suit them, as in Andhra Pradesh they will
not listen to us. I would like to know what sort

of investigation has been made.
(Ini'irruptions)
MR. DEPUTY CHAIRMAN : Let him

reply now. Y”u have already made your
point.

SHRI BHUPESH GUPTA : Why are you
protecting him? You are protecting the Andhra
Pradesh Government. We also in these benches
need some protection. We do not believe in
Naxalite methods. There are parliamentry
Naxalite methods also. Mr. Chavan, if these
benches  taught parliamentary  Naxalite
methods, I do not know where vou will be.

SHRI Y. B. CHAVAN : I know where I
will be.

SHRI BHUPE SH GUPTA : I am afraid you
will not be Union Home Minister or Prime
Minister.

SHRI N. G. GORAY : Sir, Whenever you
point out, we sit down quietly. Is only one
Member to have all the privilege of getting up
and talking?

SHRI BHUPESH GUPTA : Yes, I will talk.
I will certainly talk because I have got certain
charges. Mr. Goray, your comrades have not
been shot and killed. (Interruptions) My com-
rades have been shot. Therefore, I will not only
shout , I will speak about it. You do whatever
you like. I shall continue to speak because I
know that people
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[Shri Bhupesh Gupta] are being shot. Mr.
Goray, you also speak but never have you
uttered any word of condemnation against
this kind of brutal murder, cold-blooded
murder in police custody. If you think, if
any party thinks that it can shoot down
Naxa-lites, we can take that challenge, we
shall take that challenge.

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI Y. B. CHAVAN : I understand
that these are matters on which he has given
a memorandum. We have forwarded it to
the Andhra Pradesh Government. I shall
certainly discuss with the hon.  Member
again.

SHRI BHUPESH GUPTA : What about
the point that many days ago we submitted
a memorandum? Let him tell us what has
happened to that memorandum. What
happened to the other cases, not Naxalitcs
but others being killed?

MR. DEPUTY CHAIRMAN : He
has replied. He has received your memo-
randum and he has referred it to the State
Government. Why do you interrupt again
and again?

SHRI BHUPESH GUPTA : His.
letter is ignored by Shri Brahmananda
Reddy.

SHRI Y. B. CHAVAN : The point that |
was making was, as far as the general pro-
blem of Naxalites is concerned, it has two
aspects and I think both aspects will have to
be taken into consideration, and where-ever
it is necessary they will have to be dealt
with firmly. As far as Bengal is concerned
we will have to approach the problem
from both aspecis.

As far as the communal problem is
concerned, Mr. Madani gave a very long
speech about whatever he had found wherever
he had gone. I think he very rightly made one
point that it would be wrong to select any
particular community for being considered or
charged or alleged as having some sort of
alliance with some enemy country of the
nation. There I entirely agree with him and
naturally in the last couple of years we have
taken many administrative steps which I hope
will ' ultimately result in the necessary spirit
f»r necessary a'mosphere being created in the
country. We all know that the meeting of the
Standing Committee of e  National
Integration Conference which 1
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was held in Delhi had made certain very
useful suggestions; some of them are being
implemented and some of them are yet in the
process of implementation. But the main
conclusion that we ultimately came to in the
Standing Committee was that some sort of
general campaign is necessary in the country
to create the proper atmosphere.

SHRI AKBAR ALI KHAN : What about
that campaign ?

SHRI Y. B. CHAVAN : That has not yet
started. An Organising Committee has been
appointed for this matter. We do not want to
make it an official programme. We would like
to have some sort of sponsoring by leading
political parties in the country. We are
organising a Committee on  which
representatives of all the political parties will
sit and prepare a programme. [ hope
immediately after the session this organising
Committee will meet and have a programme
because it will have to be a long-term
programme which will have to be sustained
for some months, years if necessary. I hope I
will get the necessary co-operation in this
particular matter from all the political parties
concerned.

The other problems that were mentioned
were about IAS and ICS officers.

SHRI KALYAN ROY What about
Calcutta Chief Justice?

SHRI BHUPESH GUPTA : Chief Justice
P. B. Mukherjee is a very senior man. He was
not making him permanent. The United Front
Government wanted it, but there was
something against him. You were not there
then, it was in Pandit Pant's time. I know what
it was, nothing much. Up till now he has not
been made permanent.

SHRI Y. B. CHAVAN : This matter of
appointment of permanent Chief Justice is
under the consideration of thc Government of
India. He is appointed Acting Chief Justice.
Naturally the Government is considering all
aspects of the problem. There are some
problems, as you yourself mentioned- They
are being considered. I hope some decision
will be reached early. This much I can say
about this matter.

I was talking about IAS and ICS. The only
point that was made by some Members was
whether we should have some new angle to
the problem of the Services, whether they are
the only topmost service, whether we are not
going t<> give
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ome necessary ii ip<>rtance to people who
have got a scit ttific background, who
are technologists 1 think, yes, a new
approch to the problem of administra
tion has come 1 o stay in our country.
Fresh air is blov ing in the country, and
I must say that even the Administrative
Reforms Commi ion has applied its mind
to the problems But at the same time
having said all tl is, there is a tendency of
denigrating the IAS and ICS. That
should not be d >ne. I do not say that
they are the ra Iters, but when by our
own decision we have created the Admi
nistrative Service naturally, we will have
to give them the r due. This is the only
point I would li e to make in this part-
cular matter. When they are doing good
work, they shou'd not feel that there is
nobody in this ( kvernment. there is no
body in the adj tinistration or in Parlia
ment, who is prepared to make a very
balanced apprei ation of what they are
doing. While am speaking on this
problem, I ma t ;».Iso speak and emphasize
this aspect. Unfortunately we have got this
traditio if the so-called steel-frame of the B
itish rule. I can say I think most of he
Members who have come in contac 'viih the
new generation of the IAS will agree that they
are as patriotic you. g men of India, as some
of us claim to be. But if you ask me whether,
because they x s in the Administrative
Service, are th'ly the only instruments of
adminuttatii i? My answer will be 'No'.
Unfortuna with the sort of superstitious bias
th t the people have, or traditionally, w e.re in
the habit, as a people, to att; h more
importance to those who are administrators.
Because of our own trad tion, we have not
learnt to give import n. e to people who are
professional exp srta and technocrats. We
have taught ou se ves to go and respect people
who h ve got some authority.

7 P.M.

I mean, that hange is also necessary in our
own thin ing.

About the o'-her point which some
Members mad' I think there is some danger in
pleat ng for a sort of regional recruitment in
the LAS. T find that some other Members
made comments on regionalism, on
Chauvinistic regionalism. Let us rot introduce
this sort of Chauvinistic r< rionalism in the
field of service. I know, the State
administration has to be run pith people
knowing the local language. \.nd there is a
way. From

amongst the State officers, from the pro. vincial
service people, quite a resonable percentage are
recruited into the [.A.S. Then some Members
said that people coming from other States are
not effective. I would like to tell the hon.
Members because I have got experience of a
State as Chief Minister. And most of the
officers of the LA.S. in my State are from the
other States because rightly or wrongly I think it
is a matter for the people coming from
Mabharashtra to be concerned about — in the last
few years there is not much of a recruitment or
selection of local boys in the .A.S. But it does
not matter. I have dealt with them personally
and a larger number of them who come there
have absolutely identified themselves  with
the people of that State. They speak that
language as beautifully as the local people speak.
They have identified themselves with the
problems of the people. That sort of barrier
does not exist. 1 think the process of integration
of this country is to be seen here .  Only the
other day I was in one of the districts of
Tamil Nadu and I saw a young man, a Sardarji,
from Punjab.  And the first thing I asked him
was, "Do you speak the Tamil language ?" And
another Tamilian who was sitting by said,
"He speaks better Tamil than 1" He has
comnletely identified himself with the problems
there because he goes to the villages, talks the
language.  Therefore, this feeling should not be
created that a man coming from the other States
would be of no use, that only because his mother-
tongue is something different, therefore he
will not be a good officer. Once we create this
feeling, I think there is going to be a permanent
barrier in the d'fferent regions.  Let us not fall a
prey to that particular idea.

Many other items were also mentioned. Some
Members mentioned the Centre-States relations
and the specific suggetion that was made was,
whatever the recommendations of the
Administrative Reforms Commission in this
matter, they should* be processed further. I can
tell him that those recommendations are under
very active consideration. Series of meetings
are being held at the processing level and I
think we should be in a position to formulate
certain ideas soon because we propose to
discuss these ideas on Centre-State relations in
the National Integration Council also. This is
one of the items. We are preparing some
working papers. In that connection, we have
asked the other political parties also to send us
papers and  ideas  for the  National
Integration
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[Shri Y. B. Chavan] Council. I think one
party is ready with its ideas. The PSP has sent
their paper on this matter. So, we will
consolidate these ideas and come to some
decision because the time has come when one
has to give some more constructive and careful
consideration to the problems of the Centre-
State relations. I do not want to go into details
and catalogue those items and what we think
about it, at the present moment. I do not think
that I should take the time of the House on that
matter.

One point that [ would like to make is about
the speech Mr. Mohan Lal Gautam ,— a very
interesting speech; I heard it after a very long
time. He made one point that in order to be
effective, one must be in a majority. I can only
tell him that this Government, in a
parliamentary system, can last only if there is
majority, only if there is the support of the
House. So, the present Government has got the
support of the Members of the House.

SHRI MOHAN LAL GAUTAM : Do you
accept pressurising ?

SHRI Y. B. CHAVAN : The only point that
you Were making was whether there was
overwhelming majority in the House today.
Once w; take up that position, then there is no
possibility of having a Government today. Are
you taking that position ? When we say that
the Government must have a majority, it
means the majority in Parliament. This
Government has consistently.

SHRI BHUPESH GUPTA : You should
respect the opinions of the majority. This is
the propounding. You have a majority but the
trouble is that you forget some t imes that
fact.

SHRI MAHAVIR TYAGI : It is a
borrowed majority; you have borrowed
people who arc not quite reliable. . .

(Interruption)

MR. DEPUTY CHAIRMAN
please.

Order

SHRI Y. B. CHAVAN : Let us not go into
that because I do not want to go into political
polemics in this matter. The point that he mad"
was this. It was as if this Government is
without any majority. It cannot be. This is the
only point that f would like to make on this
matter. The hon. Shri. .
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SHRI BHUPESH GUPTA : But there

should be honesty.

SHRI AKBAR ALI KHAN : Mention
about the problem of Telengana.

MR. DEPUTY CHAIRMAN Do not
interrupt him.  About Telengana let | us hear
him.

SHRI Y. B. CHAVAN : He mentioned a
point that we in the Consultative Committee
decided to call a meeting, whether such a
masting did take place. One has to find out
whether such discussions are going to lead to
any constructive results. As far as discussion
with all the leaders is concerned, I have not
denied it. As a matter of fact, he...

SHRI AKBAR ALI KHAN : At one place
you have not collected people of Andhra and
Telengana.

SHRI Y. B. CHAVAN : You do not know.
At the earlier stages, the leaders of Telengana
and Andhra w:re also brought together by the
Prime Minister. Only after discussion with
them, she announced the eight point
programme that she had in mind. Then I went
to Hyderabad. And We were willing to discuss
with them. Some of the leaders also were
brought here, the members of the Regional
Committee. We sat with them for hours toge-
ther. The major problems involved have been
dealt with. Two or three major aspects like the
surplus funds to be utilised for the , . .

SHRI BHUPESH GUPTA : Safeguards.

SHRI Y. B. CHAVAN : Certain safe,
guards for the employees. Statutory guarantee
was the point. As a matter of fact when this
State was reorganised, at that time the
question was gone into and a Regional
Committee was constituted.

SHRI V. B. RAJU (Andhra Pradesh): It is a
police State today. Is it merely a law and order
problem or is it a political solution ? Is the
Government of India clear “n this point ?

SHRI Y. B. CHAVAN : No problem in this
country is purely and exclusively a law and
order problem. There are political overtones.

SHRI V. B. RAJU The erstwhile
colleagues of Mr. Brahmananda Reddy have
been put behind the bars. Not a single judicial
inquiry has been instituted even though 350
people were killed. Is it democracy ?
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AN HON. ME "vIBER
colleges have bet t closed.

SHRI Y. B. CH WAN : We will discuss
those points with him because he is a very
leading member fr >m Telengana. Ho was a
member of the Regional Committee of
Telengana also. S ~>, I will discuss it with
htm.

: Schools  and j

SHRI BHUPI $H GUPTA : I hope he is
not a Nax; ite.

SHRI Y. B. CHAVAN : He is as good a
democrat as 1 ¢' lira to be. But I cannot
classify him alonf with you.

SHRI BHUPE « GUPTA
guarantee you m ist keep.

SHRI Y. B. CHAVAN : Whatever the
arrangements tha' are made in the Presi-
dential Order, th y have got all the statutory
validity abo it them.

SHRI BHUPE H GUFTA : Not at all. It is
not enforce; »li . It cannot be taken to the
court—thi Presidential Order.

Statutory

SHRI Y. B. CP WAN : In a democracy,
everything has iae lorce of convention; i I
had merely mei tioned this point to you; i
bringing about i irtain statutory changes means
the amend nent of the Constitution.

SHRI BHUPESH GUPTA : How do you
know ?

SHRI Y. B. I H WAN : Well I have
examined this p int. Please take it from me—
it would r: ean the amendment of the
Constitution I do not think I can give any
promisi on this matter.

Well, Sir, I come to the last point which

was first made l.y my young friend, Dr. Bhai
Mahavir.

I can assure 1 ini that he need not feel that
we are try ng to protect any wrong person. I
can assure him of tha t thing. I can tell him tl
at as Home Minister I do not deal with t ie
N.D.M.C. The day-to-day adminis ration of
the N.D.M.C, is dealt with by the Health
Ministry, and the Lt. Governe has certain
reserve powers about it. Tha NND.M.C is a
statutory body. It is rui under the Punjab
Municipal Act as related to the Delhi part of
it. The only point at which the Home Ministry
comes in ¢ ntact with it is when the members
of the N.D.M.C. are nominated, because it is
a r “minated body. There are luecial problem
of New Delhi. Therefore,
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it has to be a nominated body. The nomi-
nation of the N.D.M.C. is made by the Lt.
Governor in consultation with the Home
Minister. As a policy the Health Ministry is
also consulted in that process. I would like to
tell the hon'ble Member—he also knows
about it—that when the question of
nomination to this body was concerned, I did
take iato consideration the representative
character in Delhi itself, and a sort of parity
was also arranged, and along with the
Congress members some members of the
Jan Sangh were also nominated.

SHRI BHUPESH GUPTA : What about
others ?

DR. BHAI MAHAVIR : Your party today
has no representation in Parliament. You do
not have even one Member of your party in
either House. But this is not the question
that I raised.

SHRI KRISHAN KANT : Why not ?

DR. BHAI MAHAVIR : Mr. Gujral was
the only member of the ruling party. But I
did not refer to it. Even the Punjab Munici]
val Act under which i t is run there are
provisions regarding financial powers of
spending. Those provisions are flouted. The
records are flouted. The President is a
nominated officer.

SHRI BHUPESH GUPTA : Why
is there political complexion in a nominated
body ? You nominate your own people. Your
association with it is on behalf of Parliament
and therefore, you are accountable to
Parliament. Then, if you are nominating, why
should you nominate a person only from the
Jan Sangh or even from your own party ?

DR. BHAI MAHAVIR
C.P.I- dose not exist in Delhi.

. Because the

SHRI BHUPESH GUPTA : Then on that
analog) in the Con.su'tative Committee on
Bengal, not one Member from i the Jan Sangh
should go, because in the West Bengal
Assembly there was not even one member of
Jan Sangh.

DR. BHAI MAHAVIR : If you were to
nominate a Committee, would you nominate
from the Jan Sangh... (Interruption by Shri
Bh'ptsh Gupta).

MR. DEPUTY CHAIRMAN
order.

Order,
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SHRI BHUPESH GUPTA : You have left
it to the Lf. Governor to nominate a body to
administer the affairs of the New D'lhi
Municipal Gommittee. If that is so you are
acting on behalf of Parliament. You are
Home  Minister. Your actions are
accountable. How is it that in this matter you
did not take into account the fact that while
you are representing Parliament and while
most o:her parties are not represented you
are taking only the Jan Sangh nominee ?

SHRI Y. B. CHAVAN : Will you listen
to what I was saying . . .

SHRI BHUPESH GUPTA : You should
give to that body representatives from the
Jan Sangh, the Swatantra, the P. S. P. the
G P. L, the G. P. (M). After all, we also
live in Delhi.

SHRI Y. B. CHAVAN : I understand
your point of view.

SHRI BHUPESH GUPTA : On the West
Bengal Parliamentary Consultative
Committee you are insisting that the Jan
Sangh and others should be there while they
have not even one Member in the House of
a8o.

SHRI Y. B. CHAVAN : Will you sit
down now ? This is a suggetion which can
be considered. When the time expires and
when we are renominating the body, it is the
Lt. Governor who will nominate them. I
shall not nominate them- I was merely being
consulted in the matter. The Lt. Governer,
Delhi, really speaking, is supposed to
nominate that body. I was merely consulted.

SHRI BHUPESH GUPTA : Mr. Mohan
Dharia should go there, for example.

SHRI Y. B. CHAVAN : The suggestion
which you have made would be considered
when we are renominating the body. My
only point is in regard to his allegation that
we are trying to help our party. It js not so.

He mentioned certain enquiries. I can only
give some information with regard to the
C.B.I. When I spoke yesterday in reply to a
question, certain doubts were raised. It only
meant that when certain allegations are made
they cannot he taken as proved or
established. The Investigating officer had
raised certain doubts. Naturally, that report
came to the Director. He made a
recommendation for transfer. The Director,
however, said that no transfer
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[ is necessary. But his report required tha t
it should go to the Central Vigilance
Commission. Sir, when the Central Vigi
lance Commission has exonerated Shri
Chhabra I wo . the hon. Member
not to raise doubts. I did not expect this type
of charge from him that we tiied to. influence
the Central Vigilance Commission. The
present Central Vigilance Commissioner is a
very honourable person, an exp:enced
Administrator whose integrity cannot be
doubted. He functioned as the Central
Vigilance Commissioner even in Bengal at
the time of the non-Congress Government. So
how can we make allegations like this ? I can
give full freedom to Dr. Mahavir to disagree
with me even violently. But this type of
allegation I did not expect from  Dr. Bhai
Mabhavir.

DR. BHAI MAHAVIR : It is ngt an
allegation. The results of the investigation
show that the allegations are proved. You
should not consider it only as a wild
allegation.

SHRI Y. B. CHAVAN : I tell you the
investigating authority, ultimately, is the
Director who is the most important person of
that organisation. When he studied all the
papers he said that he did not see any element
of corruption. At the same time he said that it
would be much better if the whole matter
went to the Central Vigilance Commission.
The Central Vigilance Commission called the
/explanation of President N- D.M.C. The
Commission went into all the details again
and exonerated him. What are we supposed to
do them ?

SHRI BHUPESH GUPTA : You should
send this thing to Guruji Gol-walkar.

SHRI Y. B. CHAVAN : Which I will
never do.

DR. BHAI MAHAVIR : Mr. Bhupesh
Gupta considers Naxalites more honourable
than anybody else.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) r Yes, Naxalites are more hon-
ourable than Guruji.

DR. BHAI MAHAVIR : Therefore, the
matter should be referred to them for opinion
because the D. 1. G. of the C. B. L. is not the
representative of the Delhi Administration.
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MR. DEPUl Y CHAIRMAN : He has
already repiecl to that point.

DR. BHAI MAHAVIR : ...The Director was
pre .surised into altering it.

SHRI Y. B. CHAVAN : This is al that I had
to sa i ibout the points that Dr. Bhai Mahav r
made. I will certainly assure him that in
dealing with this matter there is no persi rial
concession, there is no party consid* *auon.

Then he mad i certain other points. I admit I
do take personal interest in some of the
projects b< za ise I am the co-ordinating
Minister. When some new good things were
don ! in New Delhi, they wanted me to coiue
and see some new arrangements they 1 \d
made. Certainly, I went around to s e the new
projects because I do take in'erestin problems
of the capital. And I do >ot think I have made
any mistake. Thank ,ou very much.

SHRI BHUPESH GUPTA : One point .

SHRI M. M. DHARIA
Chairman, Sir.

Mr. Deputy

MR. DEPUTY CHAIRMAN :No
interruption, pi

SHRI Y. B. CHAVAN : About the privy
purses Mr. N. G. Goray felt that there is going
to be back-sliding. There is no question ol
back-sliding. The Go-
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vernment has announced its decision to
indroduce this Bill in this session and the
Government stands by that assurance.

SHRI BHUPESH GUPTA : Which
House? This House?

SHRI Y.B.CHAVAN : Parliament.

SHRI BHUPESH GUPTA : We want
this Bill to come to this House first.

SHRI Y. B. CHAVAN : No.

MR. DEPUTY CHAIRMAN : We have had
enough discussion. Today's business is over.

SHRI BHUPESH GUPTA : You should
look into a particular case regarding Anamma
which was withdrawn by the joint order of Shri
Ajoy Mukherjee and Shri Jyoti Basu, one of
the most important things of the United Front
Government. It is surprising that the Governor,
Mr. Dhawan, has cancelled that withdrawal
order. Remember, it was withdrawn by the
joint order. The two of them had signed it

MR. DEPUTY CHAIRMAN That is
enough, Mr.
Gupta. The

House stands adjourned till 11 A. M. tomorrow.

The House then adjourned at
nineteen minutes past seven of the
clock till eleven of the clock on
Friday, the 1st of May, 1970.



